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Shiv Singh i
inghpura Housing Boarq, Nawalgarh Roag Sikarsaszgn1 NI/ Lfestvie for

// Environment
/ B g e

Rspcgm&SikarfLegalfGe|1- ‘.3\“ I Q.
Date:

District Collector, ate: 2.9~ Qr2a—

Sikar.

District Forest Officer,

Forest Department, Sikar

Mining Engineer,

Department of Mines & Geology,

Sikar

4. Directorate General of Mines Safety (DGMS),

Ajmer (Region-2)

Superintending Engineer,

No.

L.

2,

e

5.
PWD, Sikar
Sub:- Regarding joint inspection in the matter of NGT Origi icati
; nal Appl i
Gurjar & Anr. V/s State of Rajasthan & Ors, S
Ref.:-  NGT Order dated 12.08.2025.
Sir,

With reference to above, in the matter of Mala Ram Gurjar & Anr V/s State of Rajasthan & Ors (0.A. No. 106/2025
(CZ), vide order dated 12.08.2025, NGT has constituted a joint committee comprising of;

1. One representative from the District Collector, District Sikar (Rajasthan)
2. One representative from the DFO, Sikar (Rajasthan)
3. One representative from Rajasthan State Pollution Control Board (Rajasthan)

As per complaint received by NGT, it is alleged that mines and crushers are operating at Village — Kishorpura,
Tehsil Patan, District Sikar (Rajasthan) and actively participating in illegal encroachment, environmentally degrading
activities, encroached upon forest area land, cut mature full-grown trees, construct unauthorized road for transporting mined
minerals, Deep hole blasting without permission. NGT has directed that;

“vesses directed to visit the place and submit the factual and action taken report within six weeks...”

In this regard, DGMS Ajmer, Mining Engineer & PWD shall be part of thf: _commirtee as per complaint receiv_ed
s that inspection can be carried out in a comprehensive manner for the factual position of the area under .refere‘;lce.dl o
inspection date shall be informed shortly after approval from District Collector, Sikar. Copy of complaint and order is

@ttached with this letter for your refercnce.
Yours Sincerely

Encl..- A above,
(Savita)

Regional Officer

COPJ’IO:-

. GIc (Legal Cell), RSPCB, Head Office, Jaipur.
© Master Fije Regional Officer

Signature yalid

Digitally signed by
Designation gEnv
#E Engineer
¥ Date: 2025.08.
% Reason: Approv

Kaj Ref No.:
Rl 74175030

eSign 1.0
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Inspection Report

M/s Jamway Grit Udyog,

Village- Kishorpura, Tehsil — Neem Ka Thana & Distt.- Sikar

26

The unit was inspected by the under singed board official on 12.09.2025. During
visit, the unit was found non-operational. Status of pollution control measures

was as under:-

| Sr. Source of fugitive emission Pollution control measures Remark
' No. provided
| 1. Arrangement at Primary Stone a) Jaw crusher was partially | Partially
Crusher (02 Jaw Crusher) covered with Gl Sheets. | complied
a) Covering:- b) Water spraying system
b) Water Spray System was provided. N
2. Arrangement at Secondary c) Cone crusher was partially | Partially
Stone Crusher (02 Cone covered with Gl sheets. complied
Crusher) d) Water spraying system
c)Covering :- was provided.
d) Water Spraying System
3. Arrangement at Vibrating a) Vibrating screen was Partially
Screen (08 Nos.) partially covered with Gl complied
a) Covering:- Sheets.
4. Arrangement at Transfer Points a) Wind breaking wall was Partially
a) Wind Breaking provided along the complied
Wall/Partition Wall conveyor.
b) Hood at Transfer point b) Transfer points were not
c) Water spray Arrangement covered.
c) Water spraying
arrangement was
provided.
5. Sing Board and Road Status Sing Board was provided, Complied
| inside the premises Paved/Morram/Hard surface
i road was provided inside the
! unit premises. -
6. Boundary / Fencing Boundary wall was provided Complied
surrounding premises. -
8. Water Spraying system inside | Water Spraying arrangements | Complied
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was provided to Quppress dust
due to vehicular emission.

unit premises

9, Status of Plantation Plantation is inadequate. Not
S B o o | complied |
10. Consent Status Consent to Operate valid up to Complied
| 1 29.02.2032.
Inspected By:

(Ojasva Karwasara)
JEE

CS.

Qi

Regional Officer
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Inspection Report

M/s Maa Bhagwati Stone Crusher,

Village- Kishorpura, Tehsil - Neem Ka Thana & Distt.- Sikar

30

The unit was inspected by the under singed board official on 12.09.2025. During
visit, the unit was found non-operational. Status of pollution control measures

was as under:-

St Source of fugitive emission Pollution control measures Remark
No. provided
1, Arrangement at Primary Stone a) Jaw crusher was partially Partially
Crusher (01 Jaw Crusher) covered with Gl Sheets. complied
a) Covering:- b) Water spraying system
b) Water Spray System was not provided.
2. Arrangement at Secondary c) Granulator & Dust Partially
Stone Crusher (02 Granulator Machine were not covered | complied
& 01 Dust Machine) with Gl sheets.
c) Covering :- d) Water spraying system
d) Water Spraying System was not provided.
3. Arrangement at Vibrating a) Vibrating screen was not | Partially T
Screen (02 Nos.) covered with Gl Sheets. complied
a) Covering:-
4, Arrangement at Transfer Points a) Wind breaking wall was Partially
a) Wind Breaking provided along the complied
Wall/Partition Wall conveyor.
b) Hood at Transfer point b) Transfer points were not
c) Water spray Arrangement covered.
c) Water spraying
arrangement was
provided.
5 Sing Board and Road Status Sing Board was provided, Complied
inside the premises Paved/Morram/Hard surface
road was provided inside the
unit premises.
6. Boundary / Fencing Demarcation/Fencing wall was Complied
surrounding premises. provided around the premises
8. Water Spraying system inside | Water Spraying arrangements | Complied
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unit premises was provided to suppress dust
due to vehicular emission.
9. Status of Plantation Plantation is around 100 to 150. @ Adequate
10. Consent Status Consent to Operate valid up to -
30.04.2033.
Inspected By:
s 4
(Ojasva Karwasara) (Savita)

JEE Regional Officer

o™
(.!?.
)
g
o

|

112-09-20251

racy. 491 m

ation: 415.61£312 m

Time

Latitude: 27.812023
Longitude: 75.948941
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Inspection Report

M/s Sanwariya Stone Crusher,

Village- Kishorpura, Tehsil — Neem Ka Thana & Distt.- Sikar

33

The unit was inspected by the under singed board official on 12.09.2025. During
visit, the unit was found non-operational. Status of pollution control measures
was as under:-

Sr. Source of fugitive emission Pollution control measures Remark
No. provided .
1. Arrangement at Primary Stone a) Jaw crusher was partially i Partially
Crusher (01 Jaw Crusher) covered with Gl Sheets. complied
a) Covering:- b) Water spraying system
b) Water Spray System was provided.
2. Arrangement at Secondary c) Granulator & Chakki were | complied
Stone Crusher (03 Granulator covered with Gl sheets.
& 01 Chakki) d) Water spraying system
c)Covering :- was provided.
d) Water Spraying System-
. 3 Arrangement at Vibrating a) Vibrating screen was complied
Screen (02 Nos.) covered with Gl Sheets.
a) Covering:-
4. Arrangement at Transfer Points a) Wind breaking wall was Partially
a) Wind Breaking provided along the complied
Wall/Partition Wall conveyor.
b) Hood at Transfer point b) Transfer points were not
c) Water spray Arrangement covered.
c) Water spraying
arrangement was
provided.
5. Sing Board and Road Status Sing Board was provided, Complied
inside the premises Paved/Morram/Hard surface
road was provided inside the
unit premises.
6. Boundary / Fencing Demarcation/Fencing wall was Partially |
surrounding premises. not provided around the Complied
premises - B ]
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34
8. Water Spraying system inside | Water Spraying arrangements Complied
unit premises was provided to suppress dust
L ] - due to vehicular emission. | |
[ 9. F_S_t_a_tus of Plantation Plantation is around 50 to 55. - B
10. Consent Status Consent to Operate validupto | -
L 30.04.2032. -
Inspected By:
(Ojasva Karwasara) Té-avita)

JEE

Regional Officer

Time: 12-09-2025 162413

Elevation 408B87+332 m

Accuracy 477 m

Latitude 27818486

Longitude: 75952921
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Inspection Report
M/s New Balaji Stone Crusher,
Village- Kishorpura, Tehsil - Neem Ka Thana & Distt.- Sikar
The unit was inspected by the under singed board official on 12.09.2025. During
visit, the unit was found non-operational. Status of pollution control measures
was as under:-
Sr. Source of fugitive emission Pollution control measures Remark
No. provided
1. Arrangement at Primary Stone a) Jaw crusher was partially Partially
Crusher (01 Jaw Crusher) covered with Gl Sheets. complied
a) Covering:- b) Water spraying system
b) Water Spray System was provided.
2 Arrangement at Secondary c) Cone crusher was covered | complied
Stone Crusher (03 Granulator with Gl sheets.
and 01 Dust Machine) d) Water spraying system
c)Covering :- was provided.
d) Water Spraying System
3. Arrangement at Vibrating a) Vibrating screen was complied
Screen (01 Nos.) covered with Gl Sheets.
a) Covering:-
4. Arrangement at Transfer Points a) Wind breaking wall was Partially
a) Wind Breaking provided along the complied
Wall/Partition Wall conveyor.
b) Hood at Transfer point b) Transfer points were not
c) Water spray Arrangement covered.
c) Water spraying
arrangement was
provided.
5. Sing Board and Road Status Sing Board was provided, Complied
inside the premises Paved/Morram/Hard surface
road was provided inside the
unit premises.
6. Boundary / Fencing Demarcation/Fencing wall was Partially
surrounding premises. not provided Complied
8. Water Spraying system inside | Water Spraying arrangements Complied
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B unit premises was provided'to suppre_ss:dust |
- | due to vehicular emission. |
|_9  | Status of Plantation Plantation is around only 30. | Inadequate
i 10. Consent Status Consent to Operate valid up to .
B 30.06.2032.
Inspected By:

~
8 M
(Ojasva Karwasara) (Savita)

JEE Regional Officer

NoteCam @ i0S

Time: 12-00-2025 16:2314

Lat tue'. 27819121

Longltude: 75.953451 "

Elevation: 416.19:185 m - - . e

Yoo pore 1620 - ; A
Note: new balajl stone crusher " Powered by NoteCam
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I

atitude: 27.818135
Longltude: 75.963383
Elevation: 416.19¢23.5
iAccuracy: 7.986 m

e: 12-08-2025 16:21
Note: new balall stone er

or: 416.194286 m
uracy: 7.148 m
Ime: 12-09-2025 16:21
Note: new balaji stone or

39
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e Ba o e
Ei!u nmbou &’R

Longitude: 75 853557
llcntm 416.19+6.07 HQ-.“"'

oy 043 . ' 4 SO 7 Stege”
rm:zmzozuu!h . ! j ~Nediygied by

Note: new balaji stone cf

62203

2025

Time: 12-09-

Elevation: 408.33+3.33 m

Latitude: 27819067
Longitude: 75.953576
\Accuracy: 477 m .
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Inspection Report

M/s KD Minerals and Mines,

Village- Kishorpura, Tehsil — Neem Ka Thana & Distt.- Sikar

41

The unit was inspected by the under singed board official on 12.09.2025. During
visit, the unit was found non-operational. Status of pollution control measures

was as under:-

Sr. Source of fugitive emission Pollution control measures Remark
No. provided
1. Arrangement at Primary Stone a) Jaw crusher was partially Partially
Crusher (01 Jaw Crusher) covered with Gl Sheets. complied
a) Covering:- b) Water spraying system
b) Water Spray System was provided.
2. Arrangement at Secondary c) Cone crusher was covered | complied
Stone Crusher (01 Cone with Gl sheets.
Crusher) d) Water spraying system
c)Covering :- was provided.
d) Water Spraying System
3. Arrangement at Vibrating a) Vibrating screen was complied
Screen (02 Nos.) covered with Gl Sheets.
a) Covering:-
4. Arrangement at Transfer Points a) Wind breaking wall was complied
a) Wind Breaking provided along the
Wall/Partition Wall conveyor.
b) Hood at Transfer point b) Transfer points were
c) Water spray Arrangement covered.
c) Water spraying
arrangement was
provided.
5. Sing Board and Road Status Sing Board was provided, Complied
inside the premises Paved/Morram/Hard surface
road was provided inside the
unit premises.
6. Boundary / Fencing Demarcation/Fencing wallwas | Complied
surrounding premises. provided
8. Water Spraying system inside | Water Spraying arrangements Complied
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unit premises

was provided to suppress dust |
due to vehicular emission.

Status of Plantation

Plantation is around 50 to 55. -

10.

Consent Status

Consent to Operate valid up to -
31.01.2035.

(Ojasva Karwasara)

JEE

Inspected By:

(Savita)

Regional Officer




titude: 27818304
ongltude: 75.954201
tion: 416,181 13.7

‘Longitude: 75.964576
Elevation: 416.39241.6 m=
Accuracy; 8.587 m L
Time: 12-00-2026 16:16 =4
Note: kd plant -




Latitude: 27.810621
Longitude: 76.964023
Elevation: 415.89+9.8 m

Ewlﬁ,ﬂim
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Village- Kishorpura, Tehsil - Neem Ka Thana & Distt.- Sikar
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Inspection Report

M/s Baba Stone Crusher,

The unit was inspected by the under singed board official on 12.09.2025. During
visit, the unit was found non-operational. Status of pollution control measures

was as under:-

premises

Sr. Source of fugitive emission Pollution control measures Remark

No. provided

1. Arrangement at Primary Stone a) Jaw crusher was partially Partially
Crusher (01 Jaw Crusher) covered with Gl Sheets. complied

a) Covering:- b) Water spraying system
b) Water Spray System was not provided.

2. Arrangement at Secondary c) Cone Crusher & Chakki Partially
Stone Crusher (01 Cone were not covered with GI | complied
Crusher & 01 Chakki) sheets.

c) Covering :- d) Water spraying system
d) Water Spraying System was not provided.

3. Arrangement at Vibrating a) Vibrating screen was not | Partially

Screen (02 Nos.) covered with Gl Sheets. complied
a) Covering:-
4. Arrangement at Transfer Points a) Wind breaking wall was Partially
a) Wind Breaking provided along the complied
Wall/Partition Wall conveyor.
b) Hood at Transfer point b) Transfer points were not
c) Water spray Arrangement covered.
c) Water spraying

arrangement was not

maintained.

S. Sing Board and Road Status Sing Board was provided, Complied

inside the premises Paved/Morram/Hard surface
road was provided inside the
unit premises. I
6. Boundary / Fencing Demarcation/Fencing wall was 1 Partially
surrounding premises. not provided around the | Complied
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8. Water Spraying syslérh inside | Water Spraying arrangements Complied
unit premises was provided to suppress dust
| due to vehicular emission.
9. Status of Plantation B _Plantation is around 20 to 25. =
10. Consent Status Consent to Operate valid up to -
- 31.12.2031.
Inspected By:
(Ojasva Karwasara) (Savita)
JEE Regional Officer

NoteCam @ iQS
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Inspection Report

M/s Maa Karani Stone Crusher,

Village- Kishorpura, Tehsil — Neem Ka Thana & Distt.- Sikar

The unit was inspected by the under singed board official on 12.09.2025. During
visit, the unit was found non-operational. Status of pollution control measures

was as under:-

Sr. Source of fugitive emission Pollution control measures Remark
No. provided
1. Arrangement at Primary Stone a) Jaw crusher was partially Partially
Crusher (01 Jaw Crusher) covered with Gl Sheets. complied
a) Covering:- b) Water spraying system
b) Water Spray System was not provided.
2. Arrangement at Secondary c) Granulator & Dust Partially
Stone Crusher (02 Granulator Machine were not covered | complied
& 01 Dust Machine) with Gl sheets.
c) Covering :- d) Water spraying system
d) Water Spraying System was not provided.
3, Arrangement at Vibrating a) Vibrating screen was not Partially
Screen (02 Nos.) covered with Gl Sheets. complied
a) Covering:-
4. Arrangement at Transfer Points a) Wind breaking wall was Partially
a) Wind Breaking provided along the complied
Wall/Partition Wall conveyor.
b) Hood at Transfer point b) Transfer points were not
c) Water spray Arrangement covered.
' c) Water spraying
arrangement was
provided. o
5. Sing Board and Road Status Sing Board was provided, Complied
inside the premises Paved/Morram/Hard surface
road was provided inside the
unit premises.
6. Boundary / Fencing Demarcation/Fencing wall was Complied
surrounding premises. provided around the premises
8. Water Spraying system inside | Water Spraying arrangements Complied
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| unit premises was provided to suppress dust |
[ due to vehicular emission.
I 9. Status of Plantation Plantation is around 100 to 150. | Adequate
| 10. Consent Status Consent to Operate valid up to -
! 31.01.2033. E
Inspected By:
'_...--'-
(Ofasva Karwasara) (Savita)
JEE Regional Officer

E
£8
3 5
s
£

Longitude: 75.948539
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Inspection Report

M/s Balaji Stone Crusher,

Village- Kishorpura, Tehsil - Neem Ka Thana & Distt.- Sikar

The unit was inspected by the under singed board official on 12.09.2025. During
visit, the unit was found non-operational. Status of pollution control measures

was as under:-

Sr. Source of fugitive emission Pollution control measures Remark
' No. provided
1, Arrangement at Primary Stone a) Jaw crusher was partially Partially
Crusher (01 Jaw Crusher) covered with Gl Sheets. complied
a) Covering:- b) Water spraying system
L b) Water Spray System was not provided.
2. Arrangement at Secondary c) Granulator & Chakki were | Partially
Stone Crusher (02 Granulator not covered with Gl complied
& 02 Chakki) sheets.
c) Covering :- d) Water spraying system
d) Water Spraying System was not provided.
1 Arrangement at Vibrating a) Vibrating screen was not | Partially
Screen (01 Nos.) covered with Gl Sheets. complied
a) Covering:-
4, Arrangement at Transfer Points a) Wind breaking wall was Partially
a) Wind Breaking provided along the complied
Wall/Partition Wall conveyor.
b) Hood at Transfer point b) Transfer points were not
c) Water spray Arrangement covered.
c) Water spraying
arrangement was not
maintained.
8. Sing Board and Road Status Sing Board was provided, Complied
inside the premises Paved/Morram/Hard surface
road was provided inside the
unit premises.
6. Boundary / Fencing Demarcation/Fencing wall was Partially
surrounding premises. not provided around the Complied
premises
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8. | water Spraying system inside
unit premises

Water Spraying arrangements Complied
was provided to suppress dust
due to vehicular emission.

i Status of Plantation Plantation is around 30 to 40. | -
' 10. Consent Status Consent to Operate validupto | -
[ 31.10.2030.

Inspected By:

R
(Ojasva Karwasara) (Savita)

JEE Regional Officer

Time: 12-09-2025 16:54:48

Elevation: 41091+2347 m

Longitude: 75950993
Accurscy 1050 m

Latitude: 27813881
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Inspection Report
M/s Shri Balaji Mines and Minerals,
Village- Kishorpura, Tehsil — Neem Ka Thana & Distt.- Sikar
The unit was inspected by the under singed board official on 12.09.2025. During
visit, the unit was found non-operational. Status of pollution control measures
was as under:-
Sr. Source of fugitive emission Pollution control measures Remark
No. provided
g, Arrangement at Primary Stone a) Jaw crusher was partially Partially
Crusher (Jaw Crusher) covered with Gl Sheets. complied
a) Covering:- b) Water spraying system
b) Water Spray System was provided.
2. Arrangement at Secondary c) Granulator & chakki was Complied
Stone Crusher (02 granulator & covered with Gl sheets.
02 Chakki) d) Water spraying system
c)Covering :- was provided.
d) Water Spraying System
3. Arrangement at Vibrating a) Vibrating screen was Complied
Screen covered with Gl Sheets.
a) Covering:-
4, Arrangement at Transfer Points a) Wind breaking wall was Complied
a) Wind Breaking provided along the
Wall/Partition Wall conveyor.
b) Hood at Transfer point b) Transfer points were
¢) Water spray Arrangement covered.
c) Water spraying
arrangement was
provided.
5. Sing Board and Road Status Sing Board was provided, Complied
inside the premises Paved/Morram/Hard surface
road was provided inside the
unit premises.
6. Boundary / Fencing Boundary wall was provided Complied
surrounding premises.
8. Water Spraying system inside | Water Spraying arrangements Complied




C.S.

‘_...-'
Regional Officer
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unit premises was provided to suppress dust
due to vehicular emission.

9. Status of Plantation Plantation was found Not
) - _ inadequate. complied
10. Consent Status Consent to Operate valid up to Complied

] 29.02.2032. |

Inspected By:

(Ojasva Karwasara)

- 3
¢4
2385
i

g
3
‘g

Latitude: 27824343 |
Longitude: 75 954166

JEE
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RAJASTHAN STATE POLL NTROL BOARD, SIKAR

Inspection Report-

" Name of the Mine:

a.

58

M/s Devraj Tehlan

b. Communication address:

ML No. 413/2010, N/v — Kishorpura, Tehsil-
Patan, District - Sikar

c. E-mail: _
d. Mobile: "y
e. Mining lease number ML No. 413/2010, Area:- 1.0 Hectare
f. Village & Tehsil N/v — Kishorpura, Tehsil- Patan
g. District Sikar
9 | Date of inspection: 12.09.2025
3 | Name and designation of the person contacted: Shri Shankar Saini
4 | Name of Mineral (s) Quartzite (Masonary Stone)
5 Type of Mineral (s): Major (scheduled/non- | Minor
scheduled) /Minor
6 | Category of Mine: Red/ Orange/ Green Red
7 |Status of Operation: operational/ non- | Non-operational
operational/ closed/ any other - If non-
operational reason and period of non- operation
8 | Status of consent under the Water Act, 1974 and | Consent to operate under Air Act was granted
Air Act, 1981 vide Head office (Mines), RSPCB, dated
26.10.2021 for the period from 26.10.2021 to
30.09.2026 for Quartzite (Masonary Stone) -
177840 TPA. (Unit id-16590)
10 | Consented production capacity Quartzite (Masonary Stone) - 177840 TPA
11 | Type of mining operation: Opencast/ Under | Opencast
Ground
12 Mechanized mining/ semi mechanized mining/ | semi mechanized mining
manual mining
13 | Number of mining pits with dimensions 01 mining pit.
14 | Status of water table and its intersection with | As per visual observation during inspection
present mining depth present mining operations are above ground
water table.
15 | Number of over burden dumps with dimensions | No over burden dumps at present site. ]
16 | Status and verification of retaining  wall | Not provided
| constructed around over burden dumps

L




flﬂ gratus  and verification of siltation mt provided =
constructed around over burden dumps
Tg" Status and verification of garland drains and | Not provided
siltation pond around pits
—
— . 3
gprinkling Arrangement : :
19 | Water op & 8 8 Representative informed that mine was
nonoperational since 19.06.2025.
f Whether top soil is available? If yes, how is it | Not Available.
stacked? Its location and quantity.
71 | Status and verification of plantation around the | Not plantation were found within mine area.
dumps, boundary of lease, road side and other
locations.
Please specify details of plantation and overall
quantum
22 | Water related:
[A ‘ Source of Water Through outsources tanker (As reported)
B | Water consumption process/use wise Total water consumption is 5.0 KLD
water is used for sprinkling and domestic
; purpose and plantation (As reported)
73 | Waste water generation (Stream wise) per day: No waste water generated from mining
operation.
| 24 \ Other relevant information regarding the mine, including | Nil
| 'l complaints
26 iOther Information/ Observation: -
|

(Oja%)

JEE

3 Inspicted By:
Ga_i'vita)

Regional Officer
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Regional Office \‘
Rajasthan State Pollution Control Board ‘ I_IFE
Shiv Singhpura Housing Board, Nawalgarh Road, Sikar- 332001 %ﬂ Lifestyle for

rorpeb.sikar@gmail cEom Environment
REGISTERED POST/E-MAIL

RO/RPCB/RO-Sikar/NEE-82/ 1 BU Y Date:  23.09.2025

M/s Jamway Grit Udyog
Khasra No. 176 & 177, Village - Kishorpura,
Tehsil Patan, District Sikar

Sub:- Show Cause Notice for intended revocation of consent to operate under the Air
(Prevention & Control of Pollution) Act, 1981 of your unit (Unit ID- 118997)
Ref:  Inspection of the unit dated 12.09.2025

1. Whereas, the Air (Prevention & Control of Pollution) Act, 1981 (hereinafter called as the “Air Act”)
came in to force in the whole of the State of Rajasthan with effect from 16.06.1981.

2. And whereas, the Air Act has been enacted to provide for the prevention, control and abatement of air
pollution and for maintaining and restoring the wholesomeness of the air.

3. And whereas, keeping this in view the Board has been conferred power to take such steps as are deemed
necessary for the prevention, control and abatement of Air pollution.

4. And whereas, unit is operating in the name and style of M/s Jamway Grit Udyog located at Khasra
No. 176 & 177, N/v Kishorpura, Tehisl — Patan, District - Sikar (herein after referred to as the “mine”)
is operating a stone crusher and engaged in production of Stone Grit and Dust,

5. And whereas, Consent to operate was issued to unit vide office letter dated 23.05.2022 for the
production capacity of 1000 TPD which is valid up to 29.02.2032.

6. And whereas, during inspection of your unit dated 12.09.2025 by Board officials, following non-
compliance were observed in your unit:

1. Jaw, Cone Crusher & Screen were partially covered.

2. Transfer point was not covered.

3. Adeguate plantation was not observed within the premises, Please submit the
proposal of plantation to develop at least 33% of tatal mine area to maintain Ambient
Air Quality around the Stone Crusher,

7. And whereas, the unit has failed to comply with the consent conditions & the provisions of the Air Act.

8. And whereas, above stated non-compliances and violations of the provisions of the Air Act has been
viewed seriously by the Board.

Therefore, in the interest of prevenuon of perpetual offence being committed by you and in the
interest of control of pollution, Board intends to issue following directions/actions under the provisions of
the Air (Prevention & Control of Pollution) Act,1981 against the unit:-

(8) Revocation of the CTQ issued to the unit on date 23.05.2022.

In view of above, this show cause notice is issued, as to why revocation mentioned above be not
issued. In case you wish to submit any objection/clarifications to above notice, please arrange to submit
your clarification along with the supporting documents, before 29.09.2025 to this office, failing to which

revocation under Air Act shall be confirmed without any further notice.
Yours sincerely

(Savita)
Regional Officer

Copy to - Master file. <2 F i

R

: Reglonitro_fﬁcer o



Regialgafﬁce : \‘ I
Rajasthan State Pollution Control Board “" I_ FE
Shiv Singhpura Housing Board, Nawalgarh Road, Sikar- 332001 W Lifestyle for

rorpeb.sikas@gmail.cEom Environment
REGISTERED POST/E-MAIL

RO/RPCB/RO-Sikar/NEE91/  [$0S Date: |7-09.2025

M/s Maa Bhagawati Stone Crusher
ML NO. 166/2005, Village — Kishorpura,
Tehsil Patan, District Sikar

Sub:- Show Cause Notice for intended revocation of icmg.e__lt_tzﬂ_ml‘?f_a.tﬁ under the Air
(Prevention & Control of Pollution) Act, 1981 of your unit (Unit ID- 5529)
Ref: Inspection of the unit dated 12.09.2025

1. Whereas, the Air (Prevention & Control of Pollution) Act, 1981 (hereinafter called as the “Air Act”)

came in to force in the whole of the State of Rajasthan with effect from 16.06.1981.

2. And whereas, the Air Act has been enacted to provide for the prevention, control and abatement of air
pollution and for maintaining and restoring the wholesomeness of the air.

3. And whereas, keeping this in view the Board has been conferred power to take such steps as are deemed
necessary for the prevention, control and abatement of Air pollution.

4. And whereas, unit is operating in the name and style of M/s Maa Bhagwati Stone Crusher located at
ML No. 166/2005, N/v Kishorpura, Tehisl — Patan, District - Sikar (herein after referred to as the
“mine”) is operating a stone crusher and engaged in production of Stone Grit and Dust & Silica Sand.

5. And whereas, Consent to operate was issued to unit vide office letter dated 25.11.2022 for the
production capacity of 1100 TPD which is valid up to 30.04.2033.

6. And whereas, during inspection of your unit dated 12.09.2025 by Board officials, following non-
compliance were observed in your unit:

1. Jaw, Granulator, Dust Machine was partially covered.
2. Water sprinkling system was not provided.
3. Housekeeping was not maintained properly.

7. And whereas, the unit has failed to comply with the consent conditions & the provisions of the Air Act.

8. And whereas, above stated non-compliances and violations of the prov isions of the Air Act has been
viewed seriously by the Board.

Therefore, in the interest of prevention of perpetual offence being committed by you and in the
interest of control of pollution, Board intends to issue following directions/actions under the provisions of

the Air (Prevention & Control of Pollution) Act,1981 against the unit:-
(a) Revocation of the CTO issued to the unit on date 25.11.2022.

In view of above, this show cause notice is issued, as to why revocation mentioned above be not
issued. In case you wish to submit any objection/clarifications to above notice, please arrange to submit
your clarification along with the supporting documents, within 10 days (27.09.2025) of issuance of this

letter, to this office, failing to which revocation under Air Act shall be confirmed without any further notice.
Yours sincerely

Regional Officer
Copy to — Master file. 0o
ST ST .
Regi nalOfficer
de




299 64

Regional Office \‘ I} "
Rajasthan State Pollution Control Board \.l I_lFE
Shiv Singhpura Housing Board, Nawalgarh Road, Sikar- 332001 \%ﬂ

rorpeb.sikar@gmail.cEom ‘éﬁsfrm?nfg;t
REGISTERED POST/E-MAIL

RO/RPCB/RO-Sikar/SIK-OTRA-369/ | S H T Date:  23.09.2025
M/s Sanwariya Stone Crusher,

Khasra No. 214, Village — Kishorpura,

Tehsil Patan, District Sikar

Sub:- Show Cause Notice for intended revocation of consent to operate under the Air
(Prevention & Control of Pollution) Act, 1981 of your unit.
Rel’  Inspection of the unit dated 12.09.2025

1. Whereas, the Air (Prevention & Control of Pollution) Act, 1981 (hereinafter called as the “Air Act”)
came in to force in the whole of the State of Rajasthan with effect from 16.06.1981.

2. And whereas, the Air Act has been enacted to provide for the prevention, control and abatement of air
pollution and for maintaining and restoring the wholesomeness of the air.

3. And whereas, keeping this in view the Board has been conferred power to take such steps as are deemed
necessary for the prevention, control and abatement of Air pollution.

4. And whereas, unit is operating in the name and style of M/s Sanwariya Stone Crusher located at
Khasra No. 214, N/v Kishorpura, Tehisl — Patan, District - Sikar (herein after referred to as the “mine”)
is operating a stone crusher and engaged in production of Grinding of Silica Sand and Stone Girt &
Daust.

5. And whereas, Consent to operate was issued to unit vide office letter dated 24.05.2022 for the
production capacity of 2000 TPD which is valid up to 30.04.2032.

6. And whereas, during inspection of your unit dated 12.09.2025 by Board officials, following non-
compliance were observed in your unit:

a. Jaw was partially covered

b. Transfer point was not covered.

c. Adequate planation was not observed within the premises.
d. Demarcation/fencing was not done by the crusher unit.

And whereas, the unit has failed to comply with the consent conditions & the provisions of the Air Act.
8. And whereas, above stated non-compliances and violations of the provisions of the Air Act has been

iewed seriousl the Board.

v Thn;‘efmot::.s ij:lbt{:e interest of prevention of perpetual offence being committed by you and in the
interest of control of pollution, Board intends to issuc following directions/actions under the provisions of
the Air (Prevention & Control of Pollution) Act,1981 against the unit:-

(a) Revocation of the CTO issued to the unit on date 24.05.2022.

In view of above, this show cause notice is issued, as to why revocation mentioned above be not

_In case you wish to submit any objection/clarifications to above notice, _please arrange to submit

our clarification along with the supporting documents, before 29.09.2025 to this office, failing to which
revomﬁon under Air Act shall be confirmed without any further notice.

A~
/'L)/v (Savita)

W‘/.,/ Region:l Officers,
Copy to - Master file. ?@\Q\q’

o

Yours sincerely

-

-

- ”
Regional Officer o_
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: Regional Office \// Lo FE
oL Rajasthan State Pollution Control _Board h\-.l I
Board, Nawalgarh Road, Sikar- 332001 \\ ,é? sty for
nviron

=== Chiv Singhpura Housing
‘\==r' ' i rorpeb.sikar il.cEor
REGISTERED POST/E-MAIL

RO/RPCB/RO-Sikar/NEE-148/ [suB

M/s New Balaji Stone Crusher,
Khasra No. 214, Village - Kishorpura,

Tehsil Patan, District Sikar
Sub:- Show Cause Notice for intended revocation of consent to operate under the Air
(Prevention & Control of Pollution) Act, 1981 of your unit.
Reft  Inspection of the unit dated 12.09.2025
Whereas, the Air (Prevention & Control of Pollution) Act, 1981 (hereinafter called as the “Air Act”)
came in to force in the whole of the State of Rajasthan with effect from 16.06.1981.
2. And whereas, the Air Act has been enacted to provide for the prevention, control and abatement of air
pollution and for maintaining and restoring the wholesomeness of the air.
3. And whereas, keeping this in view the Board has been conferred power to take such steps as are deemed
necessary for the prevention, control and abatement of Air pollution. :

4. And whereas, unit is operating in the name and style of M/s New Balaji Stone Crusher located at
Khasra No. 214, N/v Kishorpura, Tehisl - Patan, District - Sikar (herein after referred to as the “mine”)

is operating a stone crusher and engaged in production of Stone Dust.
5. And whereas, Consent to operate was issued to unit vide office letter dated 18.08.2022 for the

production capacity of 1300 TPD which is valid up to 30.06.2032.
6. And whereas, during inspection of your unit dated 12.09.2025 by Board officials, following non-

compliance were observed in your unit:

Date:  23.09.2025

a. Jaw was partially covered
b. Transfer point was not covered,
¢. Adequate planation was not observed within the premises.

d. Demarcation/fencing was not done by the crusher unit.

. ::: whuus,m the unit has failed to comply with the consent conditions & the provisions of the Air Act.
: above stated non-complianges and violations of the provisions of the Air A
_ - e P e Air Act has been

Therefore, in the interest of prevention of perpetual offence being committed b i
_ n : y you and in the
interest of conu?l of poliution, Board intends to issue following directions/actions under the provisions of
the Air (Prevention & Control of Pollution) Act,1981 against the unit:-

(®) Revocation of the CTO issued to the unit on date 18.08.2022.

In view of above, this show cause notice is issued, as to why revocation mentioned abo
) ove, ) noti sued, ve be not
issued. ln case you wish to submit any objection/clarifications to above notice, please arrange to sub::i.t
your clmﬁcm' on a!ung with the supporting documents, before 29.09.2025 to this office, failing to which
revocation under Air Act shall be confirmed without any further notice.

~

Yours sincerely

— :‘J
(Savita)
Regional Officer

h%o-mﬁle.

.

Regional Officer

- —
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Regional Office ! ¢
Rajasthan State Pollution Control Board @*’l I_I FE
V7,

=Y 7 Shiv Singhpura Housing Board, Nawalgarh Road, Sikar- 332001 Lifestyle for
\\LZ7 Environment
REGISTERED POST/E-MAIL

RO/RPCB/RO-Sikar/SIK-OTA-1338/ | S 4S5 Date:  23.09.2025

| M/s KD Minerals and Mines
Kbasra NO. 389/320, & 392/387 Village - Kishorpura,

Tehsil Patan, District Sikar

Sub- Show Cause Notice for Intended revocation of consent to operate under the Air

(Prevention & Control of Pollution) Act, 1981 of your unit (Unit ID- 136650)
Ref:  Inspection of the unit dated 12.09.2025

1. 'Whereas, the Air (Prevention & Control of Pollution) Act, 1981 (hereinafter called as the “Air Act”)
came in to force in the whole of the State of Rajasthan with effect from 16.06,1981. '

2. And whuus,_ the Air Act has been enacted to provide for the prevention, control and abatement of air
pollution and for maintaining and restoring the wholesomeness of the air.

3. Andwhereas, keeping this in view the Board has been conferred power to take such steps as are deemed
necessary for the prevention, control and abatement of Air pollution.

4. And wheress, unit is operating in the name and style of M/s KD Minerals and Mines located at Khasra
No. 389/320 & 392/387, Niy Kishorpure, Tehis! - Patan, District - Sikar (herein after referred to as the
“mine”) is operating a stone crusher and engaged in production of Stone Grit and Dust.

S. And whereas, Consent to operate was issued to unit vide office letter dated 05.03.2025 for the
production capacity of 2500 TPD which is valid up to 31.01.2035.

6. And whereas, during inspection of your unit dated 12.09.2025 by Board officials, following non-
compliance were observed in your unit:

1. Jaw Crusher was partially covered.
And whereas, the unit has failed to comply with the consent conditions & the provisions of the Air Act.

And whereas, above stated non-compliances and violations of the provisions of the Air Act has been
viewed seriously by the Board. - '
| offence being committed by you and in the

Therefore, in the interest of prevention of |
interest of control of pollution, Board intends to issue llowing directions/actions under the provisions of

the Air (Prevention & Control of Pollution) Act,1981 against the unit:-
| (® Revocation of the CTO issued to the unlit on date 05.03.2025
- In view of sbove, this show cause nofice is lssued, as to why revocation mentioned above be not

issued, In case you wish to submit any objection/clarifications ta above notice, please arrange to submit
ith the supporting documents, before 29,09.2025 to this office, failing to which

7.
8

your clasification along wi
" revocation under Air Act shall be confirmed without any further notice,
‘. Yours sincerely
: : &Saﬁﬁj
Regional Ofﬁoo&L

S At b



Reg%ﬂlZ) ffice \' ! o
Rajasthan State Pollution Control Board \.' IFE
Shiv Singhpura Housing Board, Nawalgarh Road, Sikar- 332001 W Lifestyle for
rorpeb.sikar@gmail.cEom Environment
REGISTERED POST/E-MAIL

RO/RPCB/RO-Sikar/NEE-151 / 10! Date: [609.2025

M/s Baba Stone Crusher
ML NO. 41/2005, Village — Kishorpura,
Tehsil Patan, District Sikar

Sub:- Show Cause Notice for intended revocation of consent to operate under the Air
(Prevention & Control of Pollution) Act, 1981 of your unit (Unit ID- 1928)
Ref:  Inspection of the unit dated 12.09.2025

=

1. Wher(?as, the Air (Prevention & Control of Pollution) Act, 1981 (hereinafter called as the “Air Act”)
came in to force in the whole of the State of Rajasthan with effect from 16.06.1981.

2. And whereas, the Air Act has been enacted to provide for the prevention, control and abatement of air
pollution and for maintaining and restoring the wholesomeness of the air. )

3. And whereas, keeping this in view the Board has been conferred power to take such steps as are deemed
necessary for the prevention, control and abatement of Air pollution.

4. And whereas, unit is operating in the name and style of M/s Baba Stone Crusher located at ML No.
410/2005, N/v Kishorpura, Tehisl — Patan, District - Sikar (herein after referred to as the “mine”) is
operating a stone crusher and engaged in production of Stone Grit and Dust.

5. And whereas, Consent to operate was issued to unit vide office letter dated 11.02.2022 for the
production capacity of 500 TPD which is valid up to 31.12.2031.

6. And whereas, during inspection of your unit dated 12.09.2025 by Board officials, following non-
compliance were observed in your unit:

Jaw, Cone Crusher was not covered.

Demarcation of plant was not done.

Water sprinkling system was not provided.

Housekeeping was not maintained properly.

Adequate plantation was not observed within the premises. Please submit the

proposal of plantation to develop at least 33% of total mine area to maintain Ambient

Air Quality around the Stone Crusher.

7. And whereas, the unit has failed to comply with the consent conditions & the provisions of the Air Act.

8. And whereas, above stated non-compliances and violations of the provisions of the Air Act has been
viewed seriously by the Board.

Therefore, in the interest of prevention of perpetual offence being committed by you and in the
interest of control of pollution, Board intends to issue following directions/actions under the provisions of
the Air (Prevention & Control of Pollution) Act,1981 against the unit:-

(a) Revocation of the CTO issued to the unit on date 11.02.2022.

In view of above, this show cause notice is issued, as to why revocation mentioned above be not
issued. In case you wish to submit any objection/clarifications to above notice, please arrange to submit
your clarification along with the supporting documents, within 10 days (26.09.2025) of issuance of this
letter, to this office, failing to which revocation under Air Act shall be confirmed without any further notice.

Yours sincerely

b

—
(Savita)

Mﬂ\ Regional Officer
’\C% — Master file. : ! ;
/ w

Regional Officer
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Rajasthan State Pollution Control Board IFE
332001 W

Shiv Singhpura Housing Board, Nawalgarh Road, Sikar-

rorpeb.sikar@gmail.cEom
REGISTERED POST/E-MAIL

RO/RPCB/RO-Sikar/SIK-OTA-207/ | So Y Date: | 3 .09.2025

M/s Maa Karani Stone Crusher
Khasra NO. 147 (ML NO. 410/2005), Village — Kishorpura,
Tehsil Patan, District Sikar

Sub:- Show Cause Notice for intended revocation of consent to operate under the Air
(Prevention & Control of Pollution) Act, 1981 of your unit (Unit ID- 12342)

Ref:  Inspection of the unit dated 12.09.2025

1. WherP:,as_. the Air (Prevention & Control of Pollution) Act, 1981 (hereinafter called as the “Air Act”)
came in to force in the whole of the State of Rajasthan with effect from 16.06.1981.

2. And whereas, the Air Act has been enacted to provide for the prevention, control and abatement of air
pollution and for maintaining and restoring the wholesomeness of the air.

3. And whereas, keeping this in view the Board has been conferred power to take such steps as are deemed
necessary for the prevention. control and abatement of Air pollution.

4. And whereas, unit is operating in the name and style of M/s Maa Karani Stone Crusher located at
Khasra NO. 147 (ML NO. 410/2005), N/v Kishorpura, Tehisl — Patan, District - Sikar (herein after
referred to as the “mine™) is operating a stone crusher and engaged in production of Stone Grit and
Dust & Silica Sand.

5. And whereas, Consent to operate was issued to unit vide office letter dated 25.11.2022 for the
production capacity of 1150 TPD which is valid up to 31.01.2033.

6. And whereas, during inspection of your unit dated 12.09.2025 by Board officials, following non-
compliance were observed in your unit:

1. Jaw, Granulator, Dust Machine was partially covered.
2. Water sprinkling system was not provided.
3. Housekeeping was not maintained properly.

7. And whereas, the unit has failed to comply with the consent conditions & the provisions of the Air Act.

8. And whereas, above stated non-compliances and violations of the provisions of the Air Act has been
viewed seriously by the Board.

Therefore, in the interest of prevention of perpetual offence being committed by you and in the
interest of control of pollution, Board intends to issue following directions/actions under the provisions of
the Air (Prevention & Control of Pollution) Act,1981 against the unit:-

(a) Revocation of the CTO issued to the unit on date 25.11.2022.

In view of above, this show cause notice is issued, as to why revocation mentioned above be not
issued. In case you wish to submit any objection/clarifications to above notice, please arrange to submit
your clarification along with the supporting documents, within 10 days (27.09.2025) of issuance of this
letter, to this office, failing to which revocation under Air Act shall be confirmed without any further notice.

Y ours sincerely

Regional Officer
e

N1 FPTC 512 I
RegISnal—éﬁioer
v

Copy to — Master file.

Lifestyle for
Environment
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Rajasthan State Pollution Control Board .
Shiv Singhpura Housing Board, Nawalgarh Road, Sikar- 332001 W Lifestyle for

rorpeb.sikar@gmail.cEom Environment
REGISTERED POST/E-MAIL

RO/RPCB/RO-Sikar/NEE-90 /1£06© Date: | .09.2025

M/s Balaji Stone Crusher
ML NO. 166/2005, Village — Kishorpura,
Tehsil Patan, District Sikar

Sub:- Show Cause Notice for intended revocation of consent to operate under the Air
(Prevention & Control of Pollution) Act, 1981 of your unit (Unit ID- 16216)

Ref:  Inspection of the unit dated 12.09.2025

1. Whereas, the Air (Prevention & Control of Pollution) Act, 1981 (hereinafter called as the “Air Act”)
came in to force in the whole of the State of Rajasthan with effect from 16.06.1981.

2. And whereas, the Air Act has been enacted to provide for the prevention, control and abatement of air
pollution and for maintaining and restoring the wholesomeness of the air.

3. And whereas, keeping this in view the Board has been conferred power to take such steps as are deemed
necessary for the prevention, control and abatement of Air pollution.

4. And whereas, unit is operating in the name and style of M/s Balaji Stone Crusher located at ML N?.
166/2005, N/v Kishorpura, Tehisl — Patan, District - Sikar (herein after referred to as the “mine™) 1s
operating a stone crusher and engaged in production of Stone Grit and Dust. :

5. And whereas, Consent to operate was issued to unit vide office letter dated 09.1 1.2020 for th
production capacity of 500 TPD which is valid up to 31.10.2030.

6. And whereas, during inspection of your unit dated 12.09.2025 by Board officials, following non-
compliance were observed in your unit:

Jaw, Granulator, Dust Machine was covered partially.

Demarcation of plant was not done.

Water sprinkling system was not provided.

Housekeeping was not maintained properly.

Adequate plantation was not observed within the premises. Please submit the

proposal of plantation to develop at least 33% of total mine area to maintain Ambient

Air Quality around the Stone Crusher.

7. And whereas, the unit has failed to comply with the consent conditions & the provisions of the Air Act.

8. And whereas, above stated non-compliances and violations of the provisions of the Air Act has been
viewed seriously by the Board.

Therefore, in the interest of prevention of perpetual offence being committed by you and in the
interest of control of pollution, Board intends to issue following directions/actions under the provisions of
the Air (Prevention & Control of Pollution) Act,1981 against the unit:-

(a) Revocation of the CTO issued to the unit on date 09.11.2020.

In view of above, this show cause notice is issued, as to why revocation mentioned above be not
issued. In case you wish to submit any objection/clarifications to above notice, please arrange to submit
your clarification along with the supporting documents, within 10 days (26.09.2025) of issuance of this
letter, to this office, failing to which revocation under Air Act shall be confirmed without any further notice.

Yours sincerely

PR

S .
\ Regional Officer
Copy to — Master file. ! q.

Regional Officer

9
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Regional Office VA M
Rajasthan State Pollution Control Board ‘.‘ LIFE
Shiv Singhpura Housing Board, Nawalgarh Road, Sikar- 332001 \\ﬂ Lifestyle for

rorpeb.sikar@gmail.cEom Environment
REGISTERED POST/E-MAIL

RO/RPCB/RO-Sikar/SIK-OTA-1087/ 1543 Date:  23.09.2025

M/s Balaji Mines and Minerals
ML No. 30/2011, Village - Kishorpura,
Tehsil Patan, District Sikar

Sub:- Show Cause Notice for intended revocation of consent to operate under the Air
(Prevention & Control of Pollution) Act, 1981 of your unit (Unit ID- 116367)
Ref Inspection of the unit dated 12.09.2025

1. Whereas, the Air (Prevention & Control of Pollution) Act, 1981 (hereinafter called as the “Air Act”)
came in to force in the whole of the State of Rajasthan with effect from 16.06.1981.

2. And whereas, the Air Act has been enacted to provide for the prevention, control and abatement of air
pollution and for maintaining and restoring the wholesomeness of the air.

3. And whereas, keeping this in view the Board has been conferred power to take such steps as are deemed
necessary for the prevention, control and abatement of Air pollution.

4. And whereas, unit is operating in the name and style of M/s Balaji Mines and Minerals located at ML
No. 3072011, N/v Kishorpura, Tehisl — Patan, District - Sikar (herein after referred to as the “mine”) is
operating a stone crusher and engaged in production of Stone Grit and Dust.

5. And whereas, Consent to operate was issued to unit vide office letter dated 16.03.2022 for the

ion capacity of 2000 TPD which is valid up to 29.02.2032.

6. And whereas, during inspection of your unit dated 12.09.2025 by Board officials, following non-
compliance were observed in your unit:

1 Jaw Crusher was partially covered.

2. Transfer point was not covered.
3. Adeguate plantation was not observed within the premises. Please submit the

of plantation to develop at least 33% of total mine area to maintain Ambient
Air Quality around the Stone Crusher.
7. And whereas, the unit has failed to comply with the consent conditions & the provisions of the Air Act.
8. And whereas, above stated non-compliances and violations of the provisions of the Air Act has been
viewed seriously by the Board.

Therefore, in the interest of prevention of perpetual offence being committed by you and in the
interest of control of pollution, Board intends to issue following directions/actions under the provisions of
the Air (Prevention & Control of Pollution) Act, 1981 against the unit:-

(8) Revocation of the CTO issued to the unit on date 16.03.2022.

In view of above, this show cause notice is issued, as to why revocation mentioned above be not
issued. In case you wish to submit any objection/clarifications to above notice, please arrange to submit
your clarification along with the supporting documents, before 29.09.2025 to this office, failing to which

revocation under Air Act shall be confirmed without any further notice.
Yours sincerely

Qsavﬁi) |

Regional Officer

Reglunar(.)‘ﬂ‘ioer
o

s b ik puiad, ot S o
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Regional Office \\/; 0
Rajasthan State Pollution Control Board Q.l LlFE
3 32_001 k\%) Lifestyle for

Shiv Singhpura Housing Board, Nawalgarh Road, Sikar- .
; [ﬁil’ﬁ_h_-_s.iliill@gm_._ﬁ’“-(:E m Environment
REGISTERED POST/E-MAIL

RO/RPCB/RO-Sikar/SKM-751/ {IGHZ Date;  23.09.2025

M/s Devraj Tehlan
ML No. 41372010, Village - Kishorpura,

Tehsil Patan, District Sikar
Notice for intended revocation of consent to aperate under the Air

Sub:- Show Cause
(Prevention & Control of Pollution) Act, 1981 of your unit.

Ref  Inspection of the unit dated 12.09.2025
“Air Act”)

|. Whereas, the Air (Prevention & Control of Pollution) Act, 1981 (hereinafter called as the
came in to force in the whole of the State of Rajasthan with effect from 16.06.1981.

And whereas, the Air Act has been enacted to provide for the prevention, control and abatement of air
pollution and for maintaining and restoring the wholesomeness of the air.

3. And whereas, keeping this in view the Board has been conferred power to take such steps as are deemed

necessary, for the prevention, control and abatement of Air pollution. .
4. And whereas, unit is operating in the name and style of M/s Devraj Tehlan located at ML No.
413/2010, N/v Kishorpura, Tehisl — Patan, District - Sikar (herein after referred to as the “mine”) is
operating a mine and engaged in mining of Quartzite.
5. And whereas, Consent to operate was issued to unit vide office letter dated 26.10.2021 for the mining
capacity of 177840 TPA which is valid up to 30.09.2026.
6. And whereas, during inspection of your unit dated 12.09.2025 by Board officials, following non-
compliance were observed in your unit: .
|

You have not provided pillers for demarcation of lease area.
Plantation was found Inadequate (i.e. less than 33% of the total lease area)

You have not provided garland drains and siltation pond around pit.

You have not provided Display Board showing ML No., Address and consented

capacity is not found at mine site.
You have not submitted compliance report of EC,

nyp

[

And whereas, in compliance to earlier consent letter dated 26.10.2021 you have not submitted

evidence based compliance report with photographs.

8. And whereas, you have not submitted past year authentic production figure.

9. And whereas, the unit has failed to comply with the consent conditions & the provisions of the Air Act.

10. And whereas, above stated non-compliances and violations of the provisions of the Air Act has been
viewed seriously by the Board.

Therefore, in the interest of prevention of perpetual offence being committed by you and in the
interest of control of pollution, Board intends to issue following directions/actions under the provisions of
the Air (Prevention & Control of Pollution) Act,1981 against the unit:-

(a) Revocation of the CTO issued to the unit on date 26.10.2021.
_ In view of above, this show cause notice is issued, as to why revocation mentioned above be not
issued. In case you wish to submit any objection/clarifications to above notice, please arrange to submit
your mm along with the supporting documents, before 29.09.2025 to this office, failing to which
revocation under Air Act shall be confirmed without any further notice.

7-

Yours sincerely

W ' Savita)
o\ ‘
Copy to — Master file. A Regional Oﬁ‘ioer‘l_

-

Regional Officer ¥
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Sovt or frrcha
il A I UCRY IS ¥ (LT N Y
Ninistry of Lobour & Crvploymcnt
VULl LR e ) iagey VAleetay
EIEE Aok Duectorate-Gener al of Mines Safery
NO 430874 INZ | Aymer Region|Perm| 20231255469 )
F1198 &1 um 3 W A8, IR, IR, 199 305001, § 04 ; dgmsajr | @gmail.com, FIHIY H@ - 0145-2425537

IS8
W+ qref ﬁé?léﬁ / Director of Mines Safety,

-2 / Ajmer Region - 2. Ajmer,

Ajmer, Date: 28/06/2023

Tar o
ﬁzrﬁmmmu‘sfﬁm

f =R T (TH Qe H@A1 413/2010)
TR BT, A8 7 07, 7 w57 4y,

foren e, Torim

fa’tm Permission under Regulalionl(}h{ﬁ){h] of the Metalliferous Mines Regulations, 1€6] for use of Heavy

Farth Moving Machinery with deep hole blasting at Kishorpura Quartzite Mine ML No.- 413/2010)
belonging to M/s Jaj Bhawani Mines and Mincrals.

ARNey, '

Please refer 1o your application online no. 255469 datcd 09.04.2023 enclosing therewith plan no.
KS[-IKJAIBHAWANUIU()(Z}B-NZOZJ, dated: 10.03.2023 (Plr:e No.2) showing “.urface features within 300

meters of the leaschold boundary of the mine and surface plan no, KS]-]/.IAIHHAWANI.-*'IOﬁ(E)B-IQOEB
(Plate No.1), dated: 10.03.2023 showing the workings of the mine on the above ¢ abject.

The matter has been considered in the light of what has bee; stated in your application under reference.

By virue of the powers conferred on the Chief Inspector wf Mines (also designated as Director General of
Mines Safety) under Regulation 106(2)(b) of the Metalli:vrous Mines Regulations, 1961 ang by virtue of
authorization granted 1o me by the Chief Inspector of Mir vs (also designated as Director General of Mines
Sulety) under section 6(1) of the Mines Act, 1952, | her:by permit you 1o deploy Heavy Farth Moving
Machinery with deep hole drilling & blasting in the are. bounded by and m ked as B-C-D-E-1-1 and B
and 1o use Heavy Earth Moving Machinery (HEMMs) mly (without deer, hole blasting) in the arca
bounded by and marked as A-H-G-F-1-J and A, as shown «q plan No. KSI1/1, IBHAWANI/106(2)B-1/2023
(Plate No.2), dated: 10.03.2023 at Kishorpura Quartzite fine (ML No.- 4! »12010) belonging to M/s Jai
Bhawani Mines and Minerals located near Village- Kis orpura Tehsil- Niem Ka Thana, District Sikar
subject to the following conditions being strictly complied with,

1.0 GENERAL: ..

L1 Except where otherwise provided for in this condi[ional_.pm'mission, “ll Provisions of the Metalliferous
Mines Regulations, 1961 shall be strictly complied with. ‘

1.2 No working shall be made or extended within 45 m of any buildin '/structure of permanent nature, not
belonging to owner of the minc without permission in writing from this | lircctorate under Regulation 109 of
the Mctalliferous Mines Regulations, 196].

1.3 Recommendations of [1th & 12th National Conferences on Safets in mines shall be strictly complied
with. . ;

.4 (a) No deep hole blasting shall be conducted in the arey which alls within 300m distance from rl‘lc
surfice features ncluding lemple not belonging to owner unless a per aission under chulutipn It'>‘4(”3’}(1‘_IJ
ol the Metalliferous Mines Regulation, 1961 1o conduct controlled de . y-hole blasting is obtained from this
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Directorate. ,
(b) No blasting shall be conducted using SME/SMS/ANFO explosive W e
obtained under Regulation 155(1) & 162(5) of Metalliferous Mines Regulations. 196l. T T T —
(¢) No blasting shall be donc within 100m of any dwellings and other important structures Et s 8 N FI L
not belonging to the owner of the minc. All other blastings in the minc shall be carricd out strictly as per the
stipulations laid down in Regulation 164 of the Metalliferous Mines Regulations. 1961. - N
(d) Blasting shall be conducted only after ensuring that persons including blaster Wllhlfl .I' Im l'? lhﬂ
distance from place of firing of shot holes have taken proper shelter. The persons/employees ol the m.-ilr y
mines. crushers, temples, offices, dwellings, schools, structures etc belonging or not belongingito oWner
lying within 500m radial distance shall also been withdrawn outside danger zone (500m) or removed to
proper blasting shelter. .
;c) No blasting in the mine shall be carried out within 300m of public roads till such time Ithc blasting
incharge has ensured that no persons/vehicles passes on such roads during the time of blasting. For the
purposc, drop bar barrier shall be provided on both side of such road at a distance of 300m from the p.Iacc of
liring of shots in the proposed limit of quarry and during blasting. guard shall be posted on the barrer and
persons/vehicles shall not be allowed to pass on the said road during blasting and till the tme all clear signal
after blasting is obtained. N
1.5 The owner shall indemnify occupants/owners ol the houscs/ dwellings/ buildings or other structures of
public authority concerned. if any. against the dangers to those propertics or injury to them or other persons
ansing out of operations conducted under this permission.
1.6 No person shall be employed in the mine unless his attendance is recorded in the registers maintained
i prescribed Form at the time when the person, against whom the entry is made. enters or leaves the mine as
required under Section 48 of the Mines Act, 1952 and Rule 78 of the Mines Rules, 1955 read with DGMS
Circular No.01 of 2017. The entries in the Form shall be made at suitable points in the premises of the mine
at reasonable distance from work place by a person who is paid by the Owner or the Agent and is answerable
to the Manager and not by a contractor’s employee.
1.7 All contractor workers shall be vocationally trained as per the provisions of Mines Vocational Training
Rules. 1966, before deploying in opencast working and shall be duly authorised by the manager as
compctent persons.
I.8 The driving license and V.T. Certificate of all the operators of the transporting machincry deployed in the
mine shall remain in the safe custody of the Manager (against receipt) and the operators may carry the photo-
copy with them whilst on duty.
1.9 The attendance of the operators of tippers/trucks shall be recorded every time they enter the mine
boundary.
I.10 Hours and limitation of employment of contractor’s employee shall be as prescribed in Section 28 10 35
of the Mines Act, 1952 in respect of above ground and opencast workings and shall be strictly complied with
| 11 This Dircctorate shall be informed as soon as the mining operations arc commenced in accordance with
this condition governing and intimation about temporary discontinuance or completion of mining operations
shall also be sent promptly and in any case not later than one month thereof.
L2 The mine shall be kept under the charge of a manager having qualitication prescribed under
Regulation 34 of MMR 1961, Each production shift shall be kept under the charge of at least a
Foreman/manager. A blaster holding competency certificate under MMR 1961 shall be appointed for firmg
of shots. The cxamination and repair of the machinery shall be done by a qualified engincer/.competent
person authorized by manager. ' '
| 13 The minc shall work in only one shift during day light hours. Minc shall not be worked beyond day
ivht hours or where natural light is insufficicnt. ‘
I1].51111t ’ The conditions memi!:)ncd in DGMS (Tech.) Circular No.10 of 2002 dated 19.07.2002 tor safer use
of mobile cranes shall be strictly complied with. ' ‘ ‘ . 41
1.15During heavy rain, the Manager or senior most mine ofﬁcml present m.thc mine, shall go roun ]t‘w
surface area of the mine to check vulnerable points and effectiveness ol the safety measures. Srandx‘n.g orders
for withdrawn of persons from the mine in case of apprehended da\11g¢r should be framed af*ld cnfortlul. -
| 16 This Directorate shall be informed as soon as the mining operations arc CO'“‘“C_”CCd n f‘??“rd‘mfc b )
this condition governing and intimation about temporary discontinuance or completion of mining operations
shall also be sent promptly and in any casc not later than onc month thereot,
2.0  OPENCAST WORKINGS:
2.1 Height and Width of Benches: i _ ) e
0 B 'I'hl‘ heioht of the benches in overburden, mineral or other rgc]-; formation shall nof-b; mﬁ:‘]‘:l‘!
digging hmghtz\!‘xhc machine deployed thereat for digging, excavation or removal. The height of be

ithout having valid permission

in the
1wes 1N
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L ata shall . by . ise, the heeht
O benches in )y WEDE more than 3m and shall be hept adequately supported, Inany cise, the heg

215 The w 1‘“]‘(1 h!‘l‘&\l'd shall not be maore than 6m. I ‘
beneh plus :t\H ol any beneh shall not be less than - (1) the width  of the widest machine plying on Htl_
h ‘O metres,  or i | 3 : i o . | r/truck/ tpper
p Sl ee M > largest  dumper/truc
dulnpt‘rs*‘lru-;ksfupm () three times the width of the e I

o ‘ ' 1 . S a . . wehover i
R PLy on the beneh, or (iii) the height of the beneh, whichever is more.
-~ Nomanual w Hw \

b I |

3 No mineral :::"*;: . shall be employed where HEMM is deployed in the mine. s around the active
Taces und eneral or debris o ovcrburd?n shall be stacked or dumped within 100 metres arounc ‘
. and peniphery of the opencast workings.
3\ »:Jlﬁcﬂ_u_‘_‘ﬂ \\-orktlng operations shall be conducted from top downwards. , 1 [
= O person other those required for operating the machinery shall be allowed to remain near the foot o
11:; 1l*-m:';hlc.\ exeeeding 3.0m in height. When persons are Cn;plnyml within 5.0m of the working face,
adequate

precautions shall be taken to ensure their safety by dressing or/and supporting the sides of the
benches,

2 ! S i ; : fi .
f"{;_ No person shall be engaged or work or allowed to travel close to high sides/ benches, from which he
18 likely o fall for more than 1.8 m vertically down, unless he is provided with and uses a safety belt or
rope,

3 . i . s 4 . * " ~
2.7 Special care shall be taken when any slip or other planes of weakness or other geological disturbances

CNISL S0 as 1o prevent danger 1o the work-persons.
a8

) ;\dlc_qu:uc steps shall be taken 1o ensure that the benches arc kept dressed atall times. . \

- Sutheient number of safety belts shall be available at the site and shall be ensured the use of the same.
Proper drains shall be provided at the benches 1o prevent accumulation of water.

210 Where the excavation is proposed in an area having surface topography in the form of hillock(s). the
mining shall be started with making ol haul roads right upto the top (peak) of the hillock(s) and the workings
shall proceed by forming benches from top downwards.

2.11 The sides in overburden and mineral benches shall be kept sloped to prevent danger from fall of sides.
Theoverall pit slope of opencast workings from the horizontal shall not exceed 45 degrees.

3.0 ROADS FOR TRUCKS AND DUMPERS, ETC:

3.1 All haul roads for dumpers/trucks/tippers or other mobile machinery shall be constructed to suit its
load capacity and shall be maintained in good condition. No vchicle other than the transport vehicles shall be
uscd on the haul roads, cxcept between designated points and when permitied in writing by the manager.

3.2 All haul roads leading from the opencast workings to surface shall be arranged to provide one-way
traftic. Where it is not practicable to provide for one way traffic, no haul road shall be of a width less than
three times the width-of the largest vehicle plying on that road plus(+) 5 m, or definite turn-outs. Crossing
pomts. and waiting points shall be designated and demarcated by proper sign boards for the guidance of
operators/drivers of such vehicles.

3.3 Iflarge capacity dumpers and smaller capacity tipping trucks or similar transport vehicles are deployed
in the mine, scparate roads for tipping trucks or similar transport vehicles shall be provided.

3.3.1 Plying of dumpers or tipping trucks on the same bench where men are to work, travel or rest shall be
avoided.
34

All corners and bends on haul roads shall be so designed, made and kept maintained that the operators
and drivers of vehicles plying on the haul road have clear view for a distance not less than 3 times the
braking distance of the largest HEMM working at 40 kms/hour. Where it is not possible to ensure the
visibility as stated above the road shall be provided with two separate lanes for up and down traffic, each of
width not less than 2 times the width of the largest vehicles plying thereon plus 3 m. with a strong divider at
centre with adequate lighting and retlector along the divider.

3.5 Except with the express permission in writing of the Regional Inspector of Mines (now designated as
Director of Mines Safety), no haul roads shall have a gradient steeper than | in 16 at any place, except tor
ramps over small stretches not exceeding 10 m in length, where gradient upto 1 in 10 may be permitted.

36 Where any part of the road exists above the level of the surrounding area, a strong parapet wall or
berm or embankment of the following dimensions:

i. width at top not less than 1 m,

ii. width at bottom not less than 2.5 m,

i the height not less than the diameter of the tyre of largest vehicle plying on the road.

[t may be noted that mere dumping of mud or overburden shall not be treated as strong parapet wall,

3.7 Warning notices and road signs shall be posted along the haul roads at appropriate places like
crossings. curves ete. [or guidance of drivers of dumpers/trucks/tippers,

3.8 Atevery curve, parapet wall or vertical posts with zebra lines shall be provided to help the drivers 1o
keep the trucks/tippers/dumpers on the track.

,..‘..u-—perrmss:on—dgms aowv J,
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3.9 Separate haul road shall be provided for hght vehicles plying n the mme prenuses. Where 11 1s not
practicable, definite turnouts, crossing points and warting points shall be designated for use of vehicles

3 10 pedestrians and two-wheelers shall not be allowed on haul roads.

4.0 FENCING AROUND OPENCAST WORKINGS: ‘ '

4.1 Thc peniphery around the limits of opencast workings shall be kept fenced with a masonry wall not
less than 0.40m thick and not less than 1.2 m in height. with a parapet top. .
4.2 The top edges of the opencast workings shall be kept fenced with wire rope strands or barbcd wire,
supported on movable posts (wooden, iron or concrete). The gap between the adjacent rope strands or wires
shall not be more than 0.30 m. the bottom-most rope strand/wire shall not be more than 0.25 m above the
ground level and the top most rope strand or wire shall not be less than 1.00m from ground level.

50  SPOIL, OVERBURDEN OR DEBRIS BANKS: _ |
5.1 Spoil. overburden or debris shall be deposited at places belonging to the mine and duly approved by

the manager in writing. _
S5.1.1" Spoils. overburden or debris shall not be deposited, bencath transmission, telephone or power lines or

near any other public structure. . ‘
5.1.2 The slope of a spoil bank face shall be determined by natural angle of repose of the material being
deposited, but shall in no case exceed 37.5 degrees from the horizontal. The spoil bank face shall not be
retained by artificial means at an angle in excess of its natural angle ol repose.

5.1.3 The height of spoil bank/dump shall not exceed 10 m.

5.1.4 The spoil bank face shall not be retained by any artificial means at an angle i excess of its natural
angle of reposc.

5. 1.5 Garland drains shall be provided around the periphery of the dumps. both at top and bottom. to collect
run-ofl water. A clay capping shall be made over the exposed dump surface to prevent water entry.

5.1.6 Formation of any spoil bank shall be made from bottom to top. No dumping from top to bottom shall
be done in the mine. It shall be ensured that no water is accumulated at the toe of the every dump.

5.2 The spoils, overburden or debris shall not be deposited within 45 m of a railway line, public road.
other public works or other structures of permanent nature, not belonging to management,
5.2.1 A suitable fence shall be erected between any ratlway line. other public works or road., or building or
structures of permancent nature not belonging to the management, and the toc of every active spoil bank so as

to prevent un-authorised persons from approaching the spoil bank.
5.3 No person shall, or shall be permitted to approach the toe of an active spoil bank where he may be

endangered from material rolling down the face. Suitable waming signs at conspicuous places shall also be
chsplayed.

5S4 Monitoring of strata movement in dump and pit slopes at the mine shall be done by the Manager or
any competent person (Mining mate or Foreman) authorized by him in w riing for the purpose.

6.0 GENERAL LIGHTING:

0.1 Adequate general lighting arrangements conforming to stipulations not Iess than as specificd in DGMS
(Legis.) Circular No.03 of 2017 dated 06.11.2017 issued under Regulation 148(2) of the Metalliterous Mines
Regulations, 1961, shall be strictly complied with,

6.2 [Humination surveys at interval not exceeding 30 days shall be conducted at all work-places to
ascertam the standards of illumination.

0.3 Suitable search lights shall be provided to the concerned mine officials for better supervision at night.
7.0 PRECAUTIONS AGAINST FIRE: i

7.1 Acode of practice shall be drawn up for dealing with fires at difterent locations in the opencast mine,
and for dealing of fires in heavy carth moving machinery.,

7.2 Automatic fire protection system shall be provided and Kept maintained in working order on cvery
HEMM used tor loading and transportation. Recommended procedure for testing of such fire pl'utccli()l'l
system, ata given interval as prescribed by the manufacturer shall also be adopted.

8.0  SUPERVISION:

8.1 During every shift, the opencast workings shall be placed under the charge of a person, possessing at
least 2nd class Manager's certificate of competency under the provisions ofMetalliferous Mine Regulations
1961 and duly authorised under the provisions of Regulation 34(06) of the Metalliferous Mines Rcubulalllons.
1961. 10 look after HEMM operations with deep hole blasting. This governing condition shall stand res oked
as soon as the qualificd manager ceases to work 1n the mine. Use of HEMM shall be suspended in the
.:lhscnuc of the Manager with aforesaid qualification.

8.2 (1) Adequate number of supenisors including duly qualificdMine Fore Man/mate shall be appomted in
cach working shift 10 assist the manager. Manager and Mate shall be responsible to see that all the
regulations and the orders made there under are strictly complied with.
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g/processing plant shall be attached with the mine. _ N—
and blasting shall be carried out under the personal supervision ol fha. : anay
asting 1s not required to be carried out (i.e. no structure exists within the danger zone).
employment shall not exceed 100 in all in the mine.

hamount of explosives used per day in such workings shall not exceed 500 kg

8.3 Fachand every operation, including operations carried out through contractors' workers or by outside

: i the
agency, shall be placed under the charge of a competent person, duly appointed and authorised by
manager. with his jurisdiction being clearly demarcated.

, : . _ ; . e st » ) :r to all
8.4 Manager shall frame code of practices for cach operation and copy of' it shall ht.‘hand:j-d ovel
concemed. 1t shall be the duty of all statutory persons to enforee the code of practices so framed.

8.5

j i : : inc Offici ith the
The Manager shall issue to cvery Driver/Operator, Supervisor and Mine Official connccticd W:Tm .
use ol Heavy Earth Moving Machinery, a copy of rules/regulations, orders made there-under anc gm; e 'I‘I:c
listed in this permission governing his duties, in a language understood by the person concerned.

Manager and the Engincer shall be responsible to ensure that all the precautions and guidelines listed in this
permission are strictly followed by all concerned.

8.6 1t shall be the responsibility of the Manager, Engineer and other supervisors 10 ensure lf.ml il”_PCf-“m-“
working in the mine, and those working on machincs/cquipment cte. work as per Ihc'codc ol_p_racllccs and
all machines and equipment ete. are installed. operated and maintained in safe working conditions.

0.0 The manager shall in particular:-

(a) make frequent inspections for evidence of slides or of material that may slide or roll from the high wall
(including the face and sides) or spoil-bank:

(b) not allow any person 10 work under overhanging ledges or where there is evidence of slides, until such
danger has been removed;

(¢) ensure that every person engaged in dressing operations on high walls/sides is provided with, and uses. a
safety belt ofa type approved by the Chiel Inspector;

(d) ensure that all loosc material is removed from high wall/side before persons are cngaged there,

10.0 INSPECTION, EXAMINATION, REPAIR AND MAINTENANCE OF HEMM AND OTHER
MACHINES: . ’

10.1  All rack/tyre mounted machineries deployed in the mine shall be provided and maintained with sa fety
features stipulated in DGMS (Tech) Cir. No. 03 of 2016 and DGMS (Technical) Circular no. 06 of 2020.

10.2 A scheme for proper maintenance, repair, overhaul and erection in respect of heavy earth moving
machinery (commensurate with the capacity/size type of machines used in the mine), covering places‘ such as
repair sheds and workshops, shall be drawn and implemented. This shall also include framing and
implementation of Code of Practice for erection, inspection, examination, repair. maintenance, ete. of such
cquipment before putting the same into use in the mine.

10.3  Every carth moving machinery or cquipment or accessory (herein after called machinc) shall be
thoroughly examined at least once in every shift and maintained in good and safe working condition. In case
ol wheeled trackless HEMM like dumpers, trucks, tippers and other such machinery, special attention shall
be paid to safe working order of brakes, steering system, hom, audio-visuul reversing alarm, side indicator
lamps. rear view mirrors and head lights & tail lights.

10.4 A record of examination and maintenance carried out in accordance with the above shall be
maintained 1in a bound paged register which shall be signed by the concermed shift cngincer and
countersigned by the Engincer-in-charge.

10.5 It the engincer, mechanical foreman or other competent person making an inspection notices any
defect in any machinery, the said machinery shall not be used until the defect has been remedied.

10.6 - Any defect in any machinery, reported by its operator, shall be promptly attended to.

10.7  Any machinery found to be in an unsafe operaling condition shall be tagged at the operator's position;

"Out of Service, Do not Use™ and its use shall be prohibited until the unsafe condition has been corrected.
108 All repairs 1o a machine shall be done

at a location which provides a safe place for the persons
engaged on repairs.

10,9 Exccpl for testing, trial or adjustment, which must neeessarily be donc while the machine is in motion,
cvery machine shall be shut down, and positive mcans taken to prevent its operation, before any repair.
maintenance or lubrication is undertaken on it.

10.10  Power shall be disconnected when repairs are to be caried on any electrically powered

e ma AN IR R A &
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{ which is suspended or held apart by use of slings, hoists, or
before men are permitted to work underneath or between the

machinc/apparatus.
10.11 Any machinery, equipment or part thereo
jacks shall be substantially blocked or cribbed.
same.
1012 While inflating tyres, suitable protective cages shall be uscd.
sitting either v the front ol it or on top of the same
10.13 Operation and maintenance of heavy machineries such as shovels, excavators, pily-k’ _
tippers. trucks ete. shall be done strictly in accordance with the OEM’s operation and maintenance
instructions which shall be obtained from the manufacturers. :
10.14 The stability of HEMM shall be carried out at least once in every year and after every major overhaul
by an independent agency. ) _
10.15 The crane and overhead crane shall be subjected to proof load test and NDT test once ina year from a
competent authority. ,
10.16 The pressure vessel reeciver shall be subjected to hydraulic and NDT test and shall be carricd by a
competent authority.
10.17 In case of any defect in equipment such as brake, steering and safety device, the equipment shall
immediately be taken out from use keeping a record thercof.
11.0 PROTECTIVE EQUIPMENT:
1.1 Every person working in the mine shall be provided with, and shall use, a helmet and protective
footwcar of a type approved by the Chief Inspector of Mincs.
1.2 All the persons employed beyond day-light hours shall b¢ provided with, and shall usc, fluorcscent
jacket and helmet with fluorescent band.
12.0 PRECAUTIONS AGAINST DUST:
12.1  Adequate arrangements to allay dry dust, by wetting, shall be made on haul roads and benches where
mobile HEMM. trucks and dumpers operate.
12.2  All drills shall be provided with wet drilling arrangement or with a device, duly approved by the Chief
Inspector of Mines, to prevent atmosphere getting charged with dust, which shall be kept in operation during
drilling operations and it shall be maintained in efficient working order. No dry drilling operation shall be
carricd on. '
12.3  Adcquate arrangements to suppress dry dust by wetting shall be made, if during any opcration of
drilling, loading, unloading, crushing, dressing etc., dust is likely to be produced in such quantity (not more
than 3mg/m3 ) as may be injurious to the health of persons, as also on roads and benches where trucks and
dumpers operate, Dust surveys shall be done as laid down in Regulation 124 of Metalliferous Mines
Regulation, 1961.
12.4  Truck mounted drill machines designed for tube well drilling for sources of water shall not be used.
Only proper type of Blast Hole Drill Machine, specially designed for mining purpose, shall be used.
13.0 Precautions during Firing:
13.1 Shots shall not be fired except during the hours of day light. All holes charged on any one day shall be
fired on the same day.
13.2 Shots shall not be fired in crushed, broken or fractured ground.
13.3 As far as practicable, holes shall be fired either between the shifts, or during the rest interval, or at the
end of work for the day.
13.4 A distance of 300 meters, herein after be called "Danger Zone" in any direction, from the place of firing.
The danger zone shall be distinctly demarcated (by means of red flags or other suitable means) at least 30
minutes before firing of holcs.
13.5 Proper and distinct warning by a siren installed for the purposc shall be given within the danger zonc, at
least 10 minutes before the holes are fired.
13.6 Before the holes are charged, stemmed and fired. the blaster/blasting foreman, with assistance ol his
assistants, appointed in sufficient number in writing by the manager, shall ensure that all persons have either
left the danger zone, or have taken adequate shelter. '
13.7 During the approach and progress of an electric storm the following precautions shall be taken: (a) No
explosive, particularly detonators shall be handled; (b) If charging operations have been commenced. the
work shall be discontinued until the storm has passed: (¢) If the blast is to be fired electrically all exposed
wircs shall be coiled up and if possible placed in the mouth of the holes, or kept covered by something other
than a metal plate; (d) All wires shall be removed from contact with the steel rails of a haulage track so as to
prevent the charge being exploded prematurely by a local strike of the hghtening, _
13.8 Alter shots have been fired; no person shall enter or be allowed 1o enter the place, until 30 minutes alter
firing of the shots. Before allowing any person to enter the arca, the in-charge o the blasting operations shall

Tyres shall in no casc be inflated hy

aders, dumpers,
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dust, smoke or fumes.
Fes, precautions as laid down in Regulation 167 of the Metalliferous Mines Regulations.

Make syre that the areq
139 ;

3.9 In case of misfi
1961 shay be taken.

l_"' 10 (a) Slurry cxplosives sh

1s free from

Explosi ¢y Manufactured o all be used in opencast mines in the order of their d:‘”,clur !“mf“.mcik:rf\- (l:j
less than ¢ munlh; ullt:(] carhier than siX-months shall not hx.: El?'C(l. In case the shelr life of the explosive 1
301 o S : uls 1~¢1 I not be used atter cxpliry of the shelf life. . _ , vt
ot g 8 y explosives when transported in vehicles shall be carried in an Explosive Van ARDERIRCST
o e : nmlr(')ilur of Explosives, (b) Explosive vans used for the transport of explosives shall bclm safe
IOPLC(]FSE::;% ;(r}:r(i”l?hugd should be driven by competent ticcnsed_driv_crs. (¢) The vans shall be kept in I?I‘I’lul,id
o i : oaded. (d) Vans.. shall be well locked except during llmes_ Drp!acemenl and removal of b[-wt' °
: ry cxploswcs_ (e) Smokmg and open flames shall not be permitted in or near the vans containing
slurry/emulsion explosives.

13.12 Ail detonators and primed cartridges shall be ke
d:‘tuna‘ll‘ng fusc and the explosive until actu
: .'-.113 IIhc cases of slurry explosives shall not be opened unless the holes are ready for charging in every
espuect.

I3.14 The holes shall be charged

blasting. All normal prec
observed.

Pt in secure receptacles at a safe distance from the
ally required for use.

and fired as soon as possible after the explosive is transported to the site of
autions for charging and firing as laid down in the Regulations shall be strictly
[3.15 The _umirc opcrations of transport of the cxplosive to the site of its use, cutting & slitting of cartridges
a‘ml charging and blasting shall be placed under the overall charge of a competent person holding
ForemanMate certificate or such other qualifications as may be approved by the Director-General of Mines
Safety and appointed in writing by the Manager for the purpose.

14.0  DESIGN, OPERATION AND MAINTENANCE OF SHOVELS. EXCAVATORS, PAYLOADER &
OTHER MACHINERIES:

4.1 Every shovel, excavator and pay-loader shall be so de
uninterrupted vision all around.

4.2 Every shovel, excavator. pay-loader, dozer and drills shall be maint
condition and shall be provided with -

signed as 1o afford the operator clear and

ained in good and safe working

(1) cfficient waming devices:

(1) front and rear lights of adequate intensity and a portable lamp for use in emergency, unless  the
loading equipment is not intended to be used beyond day-light hours; and

(1m) an approved type of portable fire ¢

xtinguisher or other approved type fire suppression system in
elficient working condition so placed as 1o be within casy reach of the operator.
(iv)  fire resistant hydraulic hoses in place of ordinary hoses to decrease the ch
sleeves and conduits where cable/wire is used:

(v} arctractable ladder for mounting onto the maching:

(V1) proper seat belt tor operator;

(vii) turbo charge guard

ance of fire and fire resistant

14.2.1 The following safety features shall also be provided with every shovel and excavator -
(1) all functions cut-off switch;
(1) swing motor brake;
(1) vent valve on top of hydraulic tank of such a type which is removable w
(Iv)  abaftle plate between cold zone and hot zone:
(V) provision for limiting of hydraulic cylinders — stopper.
14.2.2 All dozers shall also be provided with roll over protection,
14.2.3 All drills shall also be provided with the following safety features -
(1 approved type of dust prevention or suppression system:
(1) cach moving parts shall be guarded/fenced in effective manner;
() emergency push button switch in operator’s cabin, main frame, propeller pendent and rear end:
(iv)  tripping device to trip the field switch;
(v)  thermostat motor protection relay in winding armature and other related parts;
(vi)  explosive vent in transformer:
(vii)  proper interlock (an electric interlock between drilling and propcller operation),
(vi)  high air discharge temperature switch:
(1) lowlub oil pressure switch:

ithout any tool;

(\)oilstop valve (electrie solenoid valve in compressor ubrication line):
(\1) no bump cireun
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xii) tower lock and lock check valve i
((xiif) proper joystick - spring loaded type to return to neutral (dead man safety)
(xiv) disk brake and brake valve and its testing parameters.
(xv) lock ch:::ck valve for prcvr_:nting crccping in dl’l“-: der and other HEMM shall be well designed
14.3 The opcrator's cabins of cvery shovel, excavator, pay-loader an i + onerator apainst heat
and substantially built and air-conditioned so as to render adequate prmccuqn to the t}P‘-T" fl-;é\-i\l .
dust, noise etc. A seat belt for the safety of the operator shall also be provided in the L‘LIU’F"‘“‘_-“L ‘m:h(llrl;ctl o
14.4  Every shovel, excavator and pay-loader shall be under the charge of a competent person. ¢ '
writing by the manager, herein called the 'Operator’. ey
14.5 }:All persons c{,,mployed or to be employed to operate shovel, excavator, pay-loader and other HE?&I!'M
shall be trained and their competency shall be evaluated by a Board constituted h?' (]1; _n1ana1gcr11§nt.. ]m:
members of such board shall be persons who are not connected with imparting of training.  However. the
training officer(s) may be co-opted in the Board as observer. ‘
14.5.1 Only such fitters/mechanics possessing driver's/operator's license, shall be allowed to carry out test-
run of shovel, excavator. pay-loader and other HEMM. . .
14.6 No person other than the operator or the manager or any person so authorised in writing by the
manager shall ride on a shovel, excavator or pay-loader.
14.7 No person shall be permitied to ride in the bucket ol a shovel, excavator or pay-loader. ‘ .
14.8  Shovel/excavator dippers and pay loader bucket shall be lowered to the ground during greasing
opcrations. '
14,9 No shovel, excavator or pay loader shall be operated in a position, where any part of the machine or
suspended loads theretrom are bought closer than 3m to exposed high voltage transmission lines, unless the
current has been cut off from such exposed transmission lines, and positive means have been taken to
prevent the lines from being energised. A notice of this requirement shall be posted at the operator's position.
14.10 Electrical cables, if any, shall be laid in such a manner that they are not endangered either by falling
rocks or by any mobile equipment.
14.11 The shovel/excavator/pay-loader bucket shall be pulled out of the bank as soon as it is full.
14.12 When being operated in soft or unstable ground. every shovel and excavator shall be supported on
mats, heavy planks or poles so as to distribute the load of the machinery over larger arca and prevent its
toppling.
14.13 When not in use, shovel. excavator and pay-loader shall be moved to and stood on stable ground.
[4.14 I more than one stripping machine is in use in any area, either on the same bench or on different
benches, the machines shall be so spaced that there is adequate space for safe operation of each equipment,
and there is no danger from flying or falling pieces of stones ete. from one machine to the other.
14.15 The safety features recommended in equipment shall be made a part of the notice inviting tender for
new procurement and the design and drawing shall be obtained from OEM for fitting the same i old
cquipment,
I5.0 DUTIES OF SHOVEL. EXCAVATOR & PAYLOADER OPERATORS:
I5.1" Before any machine is put into operation, the operator shall look for any placards/tags on the machine
like “*OUT OF ORDER™, “UNDER REPAIRS", etc. and in case such tags are secn anywhere in the entire
system, the machine shall not be started.
15.2 At the commencement of his shift, the operator shall personally inspect and test the machine, paying
special attention to the following details
(i) that every warning device is in working order.
(i) thatitis mechanically sound and in cfficient working order, and
(i) that the lighting fixtures arc in proper working order, if' the machine is required to work
beyond day-light hours.
15.3 He shall not take out the machine for work nor shall he work the machine, unless he is satisfied of its
sale working order,
154" The operator shall maintain @ record of every mspection made under clause 15.2 in a bound paged
book kept for the purpose. and shall sign every entry made therein,
1?:1.5 The operator shall keep the cab window clean so as 1o ensure clear vision at all times,
I5.6  The walkways in or about the cab of any shovel, excavator and pay-loader shall be kept tree of loose
tools, grease containers or other materials that might tall or give nisc to tripping hazard.
15.7  The opcerator shall not operate the machine when persons arc in such proximity as to be endangered.
158 The operator shall not swing the bucket over-passing the trucks/dumpers when they are being loaded.
He shall swing the bucket over the body of the truck/dumpers whilst loading and not over the cab, unless the
cab s protected by substantially strong cover.
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x J the operator shall Tower the bucket to the ground

I5.10° The operator shall not allow any unauthorised person 1o ride on the machime.

160 DESIGN. OPERATION AND MAINTENANCE OF TRUCKS AND DUMPERS:

1o.1  Every truck or dumper and other mobile cquipment shall be mantained in good and satc working
condition and shall be provided with:

(1) two brakes. One of the brakes shall be fail safe. Efficient service brake, secondary brake. parking
brake, and speed retarder and an emergency steering in case the steering system is hydraulically operated,

(m)  efficient horn;

(in) rear view mirrors of adequate size on either side of the vehicle and blind spot mirror apart from the rear
View murrors to enable operator to have clear visibility of blind spot in and around dumpers;

(1v) rear vision system shall be installed in the cquipment especially in dumpers/tippers. The system shall be
provided with a monitor which can be installed mside the cabin of the operator & an automatic switch on the
tereise gear actuates ultra-low light camera with sutficient number of infra-red LEDS nstalled at rear of the
vehiele which provide picture in nearly pitch dark & poor weather conditions and a clear and sharp picture is
displayed on the monitor:

vy automatically operated audio-visual alam which gets switched on no sooner the gear lever is shifted in
reverse” position:

(v side indicator hights:

tvir)  eflicient head-lights, it the truck/dumper/equipment is required to work beyond day-light Hours:

(v Retro reflective reflectors on all stdes tor visibility of trucks or dumpers during might;

(1) Auto dipping system to reduce glaring on cyes of operator during night operation:

(x) proper seat with seat belt for driver or operator along with reminder to alert operator to use the same;
(X1} asubstantially strong canopy to cover the driver’s/operator’s cabin fully;

(x11)  mechanical steering locking to prevent untoward movement of steering wheel;

(xu1)  locking arrangement for lifted body and a hooter along with an indicator to indicate if the body is
still in lifted position;

(xiiv) - mechanical type anti collision device (Tail gate Protection) to avoid head to tail collision on haul
road such as  tail gate. bumper extension or any other strong device;

(Xv)  fire resistant hydraulic hoses in place of ordinary hoses to decrease the chance of fire and fire resistant
sleeves and conduits where cable/wire is used:

(xvi) propeller shaft guard:

(X7vil)  proximity waming device;

(xvin) - provision of restricting maximum speed of the vehicle to 30 kms/hour by blocking higher gear or any
other automatic means/miting speed device:

(vin) approved type and factory fitted fire suppression systen;

(xx) Battery cut-oft switch to reduce chince of fire; and

(xn1) - Load indicator and recorder to prevent overloading.,

16.2 The operator's cabins of dumpers/tippers/other mobile equipment shall be well designed, substantially
built and air-conditioned so as to render adequate protection to the operator against heat, dust, noise etc. A
seat belt for the safety of the operator shall also be provided in dumpers/tippers/other mobile equipment.

16.3  The audio-visual alarm provided on trucks/dumpers/other mobile equipment shall be of such intensity
which s not less than SdB(A) above the surrounding noise level,

16,4 Every truck or dumper shall be under the charge of a competent person authorised in writing by the
manager herein called the "driver'.

10.5.1 All persons employed or to be employed to drive/operate trucks/dumpers/tippers shall be trained and
their competency shall be evaluated by a Board constituted by the management. The members of such board
shall be persons who are not connected with imparting of training. However, the training officer(s) may be
co-opted in the Board as observer.,

16.5.2 Only such fitters/mechanics possessing driver's/operator's license, shall be allowed to carry out test-
run of trucks/dumpers/tippers.

16.6. No person other than the driver or the manager or any person authorised in writing by the manager
shall ride on a truck or dumper.

16.7 No person shall. or shall be permitted to. ride on the board of a running truck or dumper.

16.8  No vehicle shall be loaded/unloaded on gradient.

16.9  As far as possible, loaded trucks or dumpers shall not be reversed on gradients.

16 10 Sufficient stop blocks shall be provided at every tipping point and these shall be used on every
oceasion, material is dumped.

16,11 Code of Traffic Rules framed by the Manager shall be adopted and followed during movement of all

139 Before leaving the machine.
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16.15 No person other than those authorised shall be permitted to enter or remain in an;
loading and unloading points and turning points. ‘
16.16 In respect of every truck/dumper or class of truck/dumper, the maximun
determined and notified to operators/drivers by the Manager. Speed limits at which : ‘ :
shall also be determined and fixed by the Manager. depending on the road gradient. direction of mov cn‘u_n't_
road surface etc.. and notices/sign boards specilying the same shall be posted along the haul road at
appropriate places/sections. . ‘
16.17 The safety features recommended in dumpers/trucks/tippers shall be made a part of l_hc_nol:cc iviting
tender for new procurement and the design and drawing shall be obtained trom OEM tor titting the same In
old equipment.
17.0 DUTIES OF TRUCK/DUMPER/TIPPER OPERATORS: :
17.1 Before commencing work. the driver shall personally check the dumper/truck/tipper for otl(s). fuel &
water levels, tyre inflation, and gencral cleanliness, and inspect and test the vehicle, paying special attention
to the following details:
(i) that brakes and steering system are in proper working order:

irucks and dumpers. They shall be pro
truck/dumpers roads.

dumper, with the body n a
The hoist mechanism

umping yard.

m load to be hauled shall be
such loads can be hauled

(1) that the waming devices including automatically operated audio visual reversing alarm arc in
working order;

(1) that rear view mirrors on either side of the vehicle. rear viston system and blind spot mirrors are
provided:

(iv)  that side indicator lights are in working order; and

(v) that head lights are in working order, if the vehicle is required to work atter day-light hours.

17.2  The driver/operator shall not take out the vehicle for work nor shall he drive the vehicle, unless he is
satisfied that 1t is mechanically sound and in efficient working order.

17.2.1 He shall wear the scat belt before starting the vehicle and shall also ensure that other person(s). i so
authorised to ride in the vehicle, are properly seated and also wear safety belts.

173 The driver shall maintain a record of every inspection made under ¢lause 17,1 in a bound paged book
kept Tor the purpose and shall sign every entry made therein,

17.4  The driver shall keep the cab window clean so as to ensure ¢lear vision at all times.

17.5  The driver shall ensure that the gear is in neutral position, and parking brake is on, before stopping the
engine.

17.5.1 The driver shall handle the truck/dumper carefully and keep it under control at all times. He shall
negotiate downhill gradients in low gear so that minimum of braking is required.

17.5.2 He shall not drive too fast, shall avoid distractions and shall drive defensively. He shall not attempt to
overtake another vehicle unless he can see clearly area enough ahead to be sure that he can pass it sately
without exceeding the speed limit, and that area ahead is free of any road intersection or junction. He shufl
also sound audible warning signal before overtaking and shall not attempt to pass the other vehicle untl he
has received a proper audible signal in reply.

17.5.3 When approaching stripping equipment, the driver of the truck or dumper shall sound the audible
warning signal and shall not attempt to pass the stripping equipment until he has received a proper audible
signal in reply.

17.5.4 Betore crossing a road or railway line. he shall reducc his speed. look in both dircctions along the road
or rallway hine and shall proceed across the road or railway line only if it is saf¢ to do so. -

17.5.5 The driver shall not operate the truck or dumper in reverse unless he has a clear view of the area
hm_.:l*.jml the vehicle. He shall give an audible waming signal before reversing a truck or dumper.

|7.5.6 Driver shall be sure of clearance before driving through tunnels, archways, plant structure erc
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17.6. Thediiose. _
o ([)JI'O_iIu.l.'][L l(::’l:li:!l::ji.;lll\l{:t lhil(lj the \*c}‘.iclc 1\ not uvgrlua.idcd and that malterial is not Iun_d.c‘d‘ in abn-m“n?rui:i
front or rear i indic-m_-i[ bhyllm- _‘lhc sides of the vehicles bod_y and that anylmntcrlal. projecting beyonc
77 The diiver s"h'ill l}"l le“utF Iﬂng during daly and a red llgh_I after day-hgi?t hOUIS.‘ bl + wilow
more than the 'mthc;r"- N 10t atians dhy unuuthortscd person 1o ride on the vehicle. He shall also not ¢
18.0 Dutics uf‘Me ; 'lbhl ~nu:l_l‘nbcr of persons to ride on the vehicle,
(a) Al the cnr111nt:m~nmb‘ Fiiters o Engl_nccr:;: i achine and vehicle
paying special atte neement uf“evcry. shift h_c shall personally inspect and test cvery machine an

s it ention to the following details:
(11 '3‘" the brakes and the warning devices are in working order:
() 1t the vehicle or machine is required to work after day light hours that the lights arc in working order.
() He shall not permit the vehicle or machine 1o be taken out for work not shall he drive the vehicle unless
he s satisfied that it is mechanically sound and in efficient working order.

(P) The mechanic shall maintain a record of every inspection in a bound paged book kept for the purpose.
[BAN ery Cnlg-' n the book shall be signed and dated by the person making the inspection.

19.0° Duties of manager: 1t shall be the duty of the manager:
a) to ensure compliance with the aforesaid precautions.
b) To determine and specify in respect off every vehicle the maximum load to be hauled and maximum spced
of'the vehicle and cause notices specifying the same to be posted along the road at appropriate places:;
¢) To cause warning notices (drawing attention to any necessary precautions) to be posted along the truck or
haulage roads at appropriate places, like level crossing , curve and turning points etc.
d) To designate the persons authorized to ride on trucks;
e) To give every truck driver directions in writing with respect to loads, speed, persons authorized to rides
on trucks and precautions necessary for safe running.

[) To countersign entries in books and records to be maintained in pursuance of these precautions:

¢) To take such other precautionary mcasures as may be nceessary to cnsurc safc operation and maintenance
of transport vehicles and for the safe of work persons.

20.0 TESTING OF BRAKES:

20.1 Brakes of every truck, dumper and any other wheeled trackless machine shall be tested at least once in
two weeks. in @ manner as indicated below:
(1) Service brake test: The brake shall be tested on u specified gradient and speed when the vehicle is
fully loaded. The vehicle shall stop within a distance as specified by the OEM when the brake is applied,
which shall be obtained from the manufacturer of the vehicle.
(1) Parking brake test: The parking brake shall be capable to hold the vehicle for a period of at lcast ten
minutes when it is fully loaded and placed at the maximum gradient of roadway on which it is permitted to
ply. _
20.2 A record of every such test carried on every dumper/truck/tipper/other mobile HEMM shall be kept
maintained in a bound paged book which shall be signed by the person carrying out the tests and shall be
countersigned by the engineer and the manager.
20.3 All of the above procedure and precautionary measures regarding i.e. testing of brakes including service
brake. retard brake, parking brake and steering shall comply the provisions as stipulated in DGMS Technical
Circular Nos.36/1972, 03/198 1 and 04/2012 i.c Service brake, Retard brake, parking brake and steering shall
be tested with accclerating the engine to 1400 RPM, 1300RPM, 1200 RPM and 1000 RPM respectively.

- mose to tml' particularly  behind a vehicle with twin rear wheels from
' T " i 2 oy
;*‘ bu_i between the tyres may 1y back into the windscreen ol his vehicele,
hd audible warning while approaching blind corners or any other points where person

21.0 PROTECTION OF WORKERS AGAINST NOISE & VIBRATION:

21.1  Suitable steps shall be taken by all appropriate means to reduce the exposure of workers to any
excessive noise and vibration. Guidelines given in DGMS (Tech.) Circular No. 18 of 1975 and 5 of 1990
shall be strictly complied with. The persons engaged in operation of drill machines, dozers etc. who are
exposed to high noise level shall be provided with ear muff mounted helmets.

22.0 CODE OF SAFLE WORK PRACTICES:

22,1 A suitable ‘Code of Traftic Rules & Sale Work Procedures' for regulating the movement of Heavy
Earth Moving Machinery, trucks, tippers and other wheeled trackless machinery (commensurate with the
capacity/size type of machines used in the mine) shall be framed and enforced immediately. Such Code of
Traffic Rules should be deliberated and approved by Tri-partite Committee. A copy of traffic rules, in a
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the code of practice, in a language understood by them, shall be made over 50 a (..‘ e A opk L o
men, drivers and operators of HEMM/trucks/tippers (including those b;longng to wn-uionq :
and mine officials, and to such other persons who monitor/control (lumplngf’nppmg opers d_ﬂ: .rcm ——
223 A suitable "Code of Practice” for dealing with fires/spontancous heating at f-1' [E:rh(in q[(]'lll hc
machmeries. vehicles. ete. shall be tramed and enforced immediately. Arrangements for “L. Iinccgoi' t:m. o
provided on all HEMM. Such arrangements shall, it possible. operate automatically on applr:jmé e e
oceurrence of spontancous heating. The automatic fire fighting arrangement shall be provide iy \p}nd ]
. 1 1 1 1 Sy W LI r 1 - 1 3 » L Jt -
thermal or any other suitable fire sensing devices suitably located to sense any rise in temperature bey g
[ | i 1 S0 - - " *| -~ l_‘
predetermined limit or fire and automatically actuate the fire suppressant from a container(s) IIU"SLI;. i
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hazard areas of the machine through fixed plumbing network and nozzles. NOTE: Above _Cot es" s ‘]
constantly and prominently displayed at every relevant place including in the opencast workings. workshops.
truck-dumper roads. spoil/coal-heaps. material yards. etc. | o
NOTL: Above "Codes” shall be constantly and prominently displayed at cvery relevant place including in the
opencast workings. workshops. truck-dumper roads, spoil/coal-heaps, matcerial yards, cte.

23.0 Drilling and blasting of deep holes:
A. General:

23.1 Operations connected with Drilling, Charging, Stemming and Blasting of deep holes shall be placed
under overall charge of Foreman, holding at least a foreman’s certificate of competency granted under the
Metalliferous Mines Regulations, 1961.

23.2 Not withstanding anything contained in the Metalliferous Mines Regulations. 1961.preparation of
charges, charging and stemming of holes shall be carried out under the personal supervision of a mine
Forecman.

23.3 A proper record for cvery blast, showing blasting parameters like hole size, spacing, burden, depth of
holes. number of holes fired in the round, charge/hole, charge/delay and total charge of explosives fired in
the round, with a rough sketch showing the drilling and firing pattern shall be kept maintained in a bound
paged register kept for the purpose.

B. Drilling of Deep Holes:

23.4 The area where drilling is to be done shall be thoroughly cleaned of loose rocks and debris and position
of every deep hole to be drilled shall be distinctly marked by the blasting foreman, so as to be readily seen by
the drillers. No person shall be permitted to remain within a radius of 20 meters or within 60 m on the same
beneh where charging of holes with explosives is being carried out.

23.5 No drilling shall be commenced in an area where shots have been fired. until the blaster/ blasting
foreman has made a thorough examination of all places, including remaining butts of old deep holes. tor
unexploded charges that the drill rod may strike.

23.6 Drilling and charging of deep holes shall not be carried out in the same area at the same tme,

23.7 Burden and spacing shall be suitably adjusted to cnsure proper Iragmentation, effective utilization of

explosive energy and throw of debris/mineral do not exceed 10.0 m.
24.0 Transport of cxplosives:

24.1 Where explosives are transported in bulk for deep hole blasting the following precautions shall be
taken: -

(1) Transport of explosives from the magazine to the priming station or the site of blasting shall not be done

except in wooden or cardboard packing cases. The quantity of explosive transported at one time to the site of

blasting shall not exceed the actual quantity required for use in one round of shots. The explosives shall be
transported to the site of blastin

o g not more than 90 minutes before the commencement of charging of the
es.

(2)(a) No_mcchanically propelled vehicle shall be used for the transport of explosives unless it is of a type
approved in writing by the Chicf Inspector provided that a Jeep or Land Rover may be used for the transport
Qt dctonators from magazincs to ‘priming stations' subjeet to the tollowing conditions: -

L Not more than 200 detonators are transported i a vehicle at a time;

i, he detonators are packed suitably in a wooden box

W

\
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g explosives shall be provided with not less than two
for petroleum fire and other of carbon dioxide under
placed for convenient use.

ansport of explosives shall not be overloaded and in no case shall explosive
an the sides of its body.

ported in the same vehicle at the same time.

helper (not below 18 years of age) shall ride on a mechanically
port of explosives.

xplosives shall not be lefi unattended.

transporting explosives shall be stopped and the brakes set securely before it is

at a speed exceeding 25 Kivhr.,

taken into garage or repair shop and shall not be parked in
xplosives shall not be refuelled except in emergencies and then only when its
ent accidents.

hicle transporting explosives.

sport of explosives shall be carefully inspected once in every 24 hours

iring is well-insulated and firmly secured:

i, The chassis, cngine and body are clean and free from surplus oil and grease:
iv. The fuel tank and feed line are not lcaking: and
\. Lights. brakes and steering mechanism are in good working order.

(b) All report of every inspection made under sub-clause (a) shall be signed and date
making the inspection.
(6)  All operations connected with the transport of explosives shall be conducted with the personal
supervision of a Foreman solely placed in charge of blasting operations at the mine. '

(7) The blaster shall personally search every person engaged in the transport and use of explosives and shall
satisfy himscelf that no person so cngaged hilh‘ in hi_s possession any cigarette, “hiri’
apparatus. or any match or any other apparatus of any kind ca
24.2 Charging of Deep Holes:

(1) General precautions and rules regarding handling of ex
Only such minimum number of person shall be
charging operations and firing of shot holes. ‘ ‘
(2) The entire area where charging of explosives is to be done {dmll !)c demarclmed by suitable flags and
cffectively guarded to prevent unauthorized entry of persons or ply_mg of other vehicles.

(3) Smoking, naked light or open flames shall not be allowed within 300 m of the arca where char
cxplosives is being carricd on,

(4) The holes shall be charged (and fired) as soon as possible after the
blasting.

d by competent person

or other smoking
pable of producing a light. Name or spark.

plosives shall be observed by the blasting crew.
allowed to remain at the charging site as are required during

uing of
explosive is transported to the site of

(3) Explosive cartridges shall not be slit or deformed. Adequate amount of cap sensitive cx.pllusl\.'c shall be
used with non cap sensitive explosive charge 1o ensure complete detonation UI. lhg u.:xplosa\f: u{iufgn.. e
(6) Explosives shall be delivered/charged first into the hole farthest from the Priming Station’, so as 10 avoid
persons walking among piles of explosives and charged holes, - o

(7) Not more than one hole shall be in process of being chargcd_on any tacc.at any point of time. ; il
(8) All operations connected with charging. stemming and making conncctions shall be done whilc standing
on the solid ground that is to stay. on the side of holes away from the quarry face. T
(9) The cartridges of explosives shall be lowered carcfully into the shot holes. so as _ln u\-_u;d TS[_I-., ‘; Em.;
cartridges i the shot holes, thereby causing air space(s) i the c.\plust\'c column. Allcf uh;,;:gm:a_. h;lls;l‘:l e
with explosives. the length of the uncharged/remaining portion of the hole shall be measured to con {
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the cartridees are in close contact with each other and there is no air gap between the explosive column, ln-
case, the Ir-_:ngth of uncharged portion of the hole is not as per calculation, thereby indicating the presence of
air space. attempt may be made to push down the charge in case of slurry explosives only. The remaining
hole shall then be stemmed with moist sand/aggregate of suitable size before blasting the shot holes.

(10) Explosive charge shall not be allowed to sleep over in holes unless cxpress permission in writing to the
cllect 1s obtamed.

25.0 Precautions during Firing:

25.1 Shots shall not be fired except during the hours of day light. All holes charged on any one day shall be
fired on the same day.

25.2 Shots shall not be fired in crushed, broken or fractured ground.

25.3 As far as practicable, deep holes shall be fired either between the shifts, or during the rest interval, or at
the end of work for the day.

25.4 A distance of 300 meters, herein after be called "Danger Zone" in any direction, from the place of
firing. The danger zone shall be distinctly demarcated (by means of red flags or other suitable means) at Icast
30 minutes before firing of holes.

25.5 Proper and distinet warming by a siren installed for the purpose shall be given within the danger zone,
at least 10 minutes before the holes are fired.

25.6 Before the holes are charged, stemmed and fired. the blaster/blasting foreman, with assistance ol his
assistants, appointed in sufficient number in writing by the manager, shall ensure that all persons have cither
Icft the danger zong, or have taken adequate shelter.

25.7 During the approach and progress of an clectric storm the following precautions shall be taken:

(a) No explosive, particularly detonators shall be handled:

(b) If charging operations have been commenced, the work shall be discontinued until the storm has passed:
(¢c) If the blast is to be fired electrically all exposed wires shall be coiled up and if possible placed in the
mouth of the holes. or kept covered by something other than a metal plate:

(d) All wires shall be removed from contact with the steel rails of a haulage track so as to prevent the charge
being exploded prematurely by a local strike of the lightening.

25.8 After shots have been fired: no person shall enter or be allowed to enter the place. until 30 minutes after
firing of the shots. Before allowing any person to cnter the arca, the in-charge of the blasting opcrations shall
makc surc that the arca is frec from dust, smoke or fumcs.

25.9 In case of misfires, precautions as laid down in Regulation 167 of the Metalliferous Mines Regulations,
1961 shall be taken.

25.10 (a) Slurry explosives shall be used in opencast mines in the order of their date of manufacture.

(b) Explosives manufactured earlier than six months shall not be used. In case the shelf lite of the explosive
is less than 6 months it shall not be used after expiry of the shelf life.

25.11 (a) Slurry explosives when transported in vehicles shall be carried in an Explosive Van approved by
the Chicf Controller of Explosives.

(b) Explosive vans used for the transport of explosives shall be in safe operating condition and should be
driven by competent licensed drivers.

(¢) The vans shall be kept in isolated locations while loaded.

(d) Vans shall be well locked except during times of placement and removal of stocks of slurry explosives.
(¢) Smoking and open flames shall not be permitted in or near the vans containing slurry/emulsion
explosives.

25.12 All detonators and primed cartridges shall be kept in secure receptacles at a safe distance from the
dctonating fusc and the cxplosive until actually required for usc.

25.13 The cascs of slurry cxplosives shall not be opened unless the holes are ready for charging in cvery
respect. :
25.14 The holes shall be charged and fired as soon as possible after the explosive is transported to the site ol
blasting. All normal precautions for charging and firing as laid down in the chuhﬁonsshﬂlbcaumﬂy
observed. o
25.15 The entire operations of transport of the explosive 1o the site of its use, cutting & slitting of canrldgﬁi
and charging and blasting shall be placed under the overall charge of a competent person l}‘:;d:;i
Foreman/Mate certificate or such other qualifications as may be approved by the Director-General of !
Safcty and appointed in writing by the Manager for the purposc.

26.0 MISCELLANEOUS: :
26.1  Separate stock yards shall be maintained for dumping and despatch of minerals and 1t (eSS,
ensured that despatch of minerals is not carried out from the stock yard where dumping is uider pl?ﬁ Mines
20.2  No work whatsoever shall be done where provisions of Regulation 127 of the Metallifero

shall be
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by plastering of floor and sides 1 :n‘u_\\«mg down the s‘inpcs. The drains shall preferably be made impervious

264 Trucks. lippers and other heav m:»‘:l',‘?] :j,f:cpalgu :‘I S lhrm.lgl.l ll':c s-lml’fll.- I not be allowed in the mine

premises without a xalid il ‘yi kL N u not belonging u‘)_nmn.‘tgunulll shall no .ni e o L AT

e —— ‘:” bb_ul Y the competent uul!‘.o:ny o} the mine. Before the pass 15 issuc .

o il L\Chlclc i 13 milll‘-’biTl'l a_hhalll check the roadworthiness of such vehicle, In order (o clu.'lck the L"l“f‘}‘
where the record of entry (c&hlc.?“ms' hroperly manned Check gaic shall be provided at the e g:ﬂr;n;;-
drivers shap also be ch"}k X eX it 0.r c‘:u:hb vehicle sha.‘il.b.c nm‘mlm‘ncd. At the ::huck.gf\tc the Ilccpu ol the
PerSOis eupnr o LL ¢d for glmunalp*ng the possibility of unlicensed persons driving the vehicle. (b)(1)
‘ £ised In surface operation and ip particular, the Contractor's workers shall be provided closer and
tompcetent supervision. (1)) All persons cengaged at any work within the minc premises through the
cumractm's shall be provided relevant training‘nml other job related briefings and that the drivers of the
"*"“'f'l‘? belonging 1o contractors entering the mine premises have additionally been explained the salient
provisions of “Traffic Rules™. (iii) Each and every operation, including the operation carried out through
Contractor’s worker or by outsi

2 de agency, shall be placed under the charge of a competent supervisor, duly
appointed and authorized by the manager.

26.5  In the event of any change in the circumstances connected with this permission which is likely to
cndar?gc_r the life of persons cmployed in the minc or the minc, the mining opcrations for which this
permission has been granted shall be stopped forthwith and intimation thercof shall be sent to this

Directorate. The said mining operation shall not be resumed without express and fresh permission in writing

from this Directorate.

26.6  Ifat any time any one of the conditions, subject to which this permission has been granted, is violated

or not complied with, this permission shall be deemed 10 have been revoked with immediale effect,

20.7  This permission may be amended or withdrawn at any time if considered necessary in the interest of
safety and is being issued under Regulation 106(2)(b) of the Metalliferous Mines Regulations, 1961 only
without prejudice to any other provisions of law which may be or may become applicable at any time.

20.8 This permissions pecifying conditions governing to use of Heavy Earth Moving Machinery in
conjunction with deep hole blasting shall remain valid for a period of five (05) years from the date of issue of
this letter or up to the validity of lease period whichever is earlier.

Yours Sincerely

A
8 A
———,
G et
S

(ZTH AT TIARTG)

[T FRa S - 3R &3 2

THIS IS A SYSTEM GENERATED DOCUMENT, DOES NOT REQUIRE ANY SIGNATURE.
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Directorate-General of Mines Safety
I;;O: 4324963 1INWZ[Ajmer Region 2|Perm|2024|270199 Date: 11/12/2024
ary.

vt wyay

dt fafs goR i,
G1A Y&y (g Aoft vmmor oz wve smr-E8789)

[BRIRYRT SHIETIFE WH (TH Tel WA 413/2010) Wiyes: B w1 @) A 08 e
(o RIRG TESTEe @ (TH Te BT 414/2010) Tieres: A o Harf A s fered
[P RIRY SICSIEE W (TH Te W 415/2010) HIfers: AR 7 varh w8 v e
(O 398 W W (T U G811 07/2022) Al A AR A=

T 7iid- feb=iRyRi/aTe, T ured,
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Jﬁww‘@?{%ﬁnﬂ 1961 & faf¥am 344) Ud 34(6) & Sl Ue B 34l WeFl IR @H Ted
3R UF 1 Wipfa & Gau 1|

Heiag,

Gqﬂaﬁﬁmq W 3TId AT 3fTded I8 270199 feAid 13.11.2024 9 TS gxdiasl A fed 1y
qul WY HaE  HENie Hed WY W@H S8 NEEMKATHANA/34(4)&(6)2024.
a7 15.08.2024 & THR 3ATUD 3fdaA R fagR g mar |

o @H Rle® (@A WF GR&T TRIHey®) & uigdes @ faf e 1961 & [ 3404y &
Oy(6) F i el e SHfeRY 3R ger @ Fltesd (@dHH Tr QRen weitens) gr ofdfem
11952 BT YR 6(1) & 3raia g2 fod T vitrewor & g 4 foftm R vt | it Sof vemues wmmon
U3 4R Bl (1) [FPIRT HIEAge @H (TH T @I 413/2010, LIN- 2800266298) HIfeidp: B o]
g A Y Ug fBARe, (2) PR S1EuEe W@ (TH Ta T3 41472010, LIN- 2915427910) ATfO®:
Al s o AEY U R, 3) PR Seege WH (TR T S/ 4152010, LIN-
2678434230) HIfeih: AOY G HaH! AEH U8 R U9 (4) Uled A ©F @ (TH Td I@]
07/2022. LIN- 264 1149375) Tiferes: A et wig=a 1 Fufafed wdl R @ weus & 0 8 a1
HRA & fo Wi d Hdl gi-

1. Manager shall not take up any appointment in any capacity whatsoever in another mine except the above
mentioned mines.

2. No working shall be extended to below ground in the mine.

3. No working shall be made or extended within 45m of any building !slructu.rcsh:ailwa}f.ol pFrn]:"lt?:;:
mature, not belonging to owner of the mine without obtaining permission i writing lron
Directorate under Regulations 109 of the Metalliferous Mines Regulations, 1961.

: : the mine.
4. No blasting shall be conducted within 100m of any dwellings not belonging to the owner of

14
= ) 267RIUy%2bI509w 1
https://approval-permission-dgms gov in/PermissionExemptionRelaxation/PEREmailCorrespondence/inbox?q=Hvw %2bwiKxbu
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i BT
0 deep hole blasti 3 T
asting shall be rconducted i ; ainine express permissionggin
i 3 . « in ) "W i obtaining CxXPress P
fltufg from this Dircctorate. 0 the PWHESIIE S

0. NO. hcawa carth moving machinery (HENM) shall-be deployed for digging. sy flon e Mine:
material without obtaining c¢xpress -permission under Regulation 106(2)(b) of the e RS
Regulations, 1961, from this Directorate.

7. Drilling and cutting shall be carried out by drills only if they ar provided with wet drilling ‘!”*‘“EC'"TI
or \w_lh a device suitable for the purpose to prevent atmosphere getting charged with dust, which shall be
kept in operation during drilling andit shall be maintained in efficient working order.

8. Airbome dust survey as provided 1 Regulation | 24(3)(a) shall be done to ascertain the cunccnllrﬂllorl of
respirable dust in the air and also to know the percentage of free silica 1n the dust generated at the ming.

0. Average daily employment shall not exceed T0U persens in the mine.
10.Daily personal supervision shall be exercised by the managerat minc.
11.No workings in the mine shall becarried out bevond ‘daylight hiours.
}_.'!.No orc dressing/handling/processing plant is attuched with thc mincs.

I3. Adequate number of qualified Mining Mates shall be appointed-in the every shift of mine. Separalc
Mining Mate shall be appointed for each mine for supervision of the mine workings.

14. In absence of the mining mate. nining activities shall'be. carried -out under the personnel supervision of
the manager in any onc of the mine.

15. All operations carried out 1.connection with ‘the mine shall be conducted in accordance with the
provisions of The Mines Act, 1952 and-of the regulations. rules, bye-laws and order made there under. All
the contraventions stipulated in any.contravention Jetter/ prohibitory order/ improvement notice issued from
this Directorate under the provisions of The Mines Act, 1952 and of the regulations, rules, and orders made
there under shall be strictly complied with.

16. Mine Management shall also ensure the Tollowing:

i. Conduct of Initial and Periodicalsmedical examination of every person employed in the mine in accordance
(o Rule 29B of the Mines Rules, 1955.

Q Issuc of photo identity card to-cvery person cmployed in the:minc shall be done in accordance to Rule 77-
A of the Mines Rules, 1955.

iii. Form A and D registers shall be maimained in accordance10 Rule 77 and 78 of the Mines Rules, 1955
read with DGMS Cir No.01 of 2017.

17. The manager shall not 3”0}" any 'Pf‘"_wﬂ'ﬁ’f employment-in the mine unless such persons have been
|mpz{ned mmalg’rcfrcsher vocauplnal training ‘as.required under Rule 6 to 9 and on-the-job training(s) as
required under Rule 12 to 15 of the Mines NMocational Training Rules, 1960.

‘ii'M}ﬂL‘ work!ng_s sh'c}” not ‘cxllm_'i’d swithin ‘7.5 m of ‘common boundary between the said mines without
obtaining permission from this ‘Dircetorate as required -under the ‘Regulation 111(3) of the Mctallifcrous

Mines Regulation. 1961. The workings within 7.5 of vommon boundary shall be stopped forthwith and
protective works shall be constructed.

19. Lve ‘e vy | et . y .

hich h?lmn;pum[ I’C:'bO.n ‘In the 'mine shall be provided with authorization by the manager of the mine, lor]

provisionslfgl [C‘-;j“ CT{’*"S"=>-'-“Uiﬂ_"lg-;“"u‘-"ﬂ'l"-wrlziu::!'r.s:r;.w.11"l.hr.~'-porli0n of this permission and other statutory}
ated to him as required unde: Regulation 39(2) of Metalliferous Mines Regulations, 1961,

20, The Manaper she . yyrmall ’ . _ ‘
Hailyv oers ek hh‘f”. b"’_l’“’\ldcd with suitable:means of communication and (ransportation 10 EXCreise
aily personal supervision in each mine.

Hitps lfapproval-per i - ;
permission-dgms qov in/PermesionExmmatioriRelaiation/PEREmakCommspondence/Inbox7q=Hw%.2bwKxbuz6TRIVy %.2b1SD3w 24
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S.required under Regulation 160¢

holder of a Shot-firer Centificate issued
Blas.lt:r shall write Blaster's Daily Repo
Register kept for the purpose in the pre

23. All applications for permissions as
shall be submitied Online through webs

the person to whom it is granted leaves

25. The Mine shall not be worked in
presence of the manager.

26. Where by reason of absence or for
supervision, a person holding a valid

1961 and if no such qualified person is

complicd with, this authorization shall b

(8. Notwithstanding anything, this autl
tonsidered necessary in the interest of

may bccomce applicable at any timc inc

Metalliferous Mines Regulations, 1961.

30. A hard copy of this permission sh
reference and strict compliance.

32 This Authorization is issucd without
of valid lease agreement, appointment o
the owner/agent manager.

33. This Authorization supersedes any

hups Iapproval-permission-dgms gov in/PermissionExemp

manager of the mine in compliance with Regulation 34(7)(a)
absence of Manager. Attention is drawn to Regulat

Regulations, 1961 in respect of the period of authorization permitte
the Directorate General of Mines Safety, Dhanbad and the Director of Mines Safet

27. 1f at any time any of the condition subject to W

Melalliferous Mines Regulations, 1961 only. without prejudice to

29. This authorization shall remain valid till the validity of the concerned certi
the concerncd manager's certificate is revalidated.

1. This Authorization is subject to any order or direction from any Cou

Email

Ages/payment depend on the 4‘) of the Mclullaﬂs Mines Regulations, 1961,
(o ¢ amount of mineral, rock or debris obtamed by firngs

perform the e ,

s lhclghld‘nnq of a blaster. No person engaged by a contr

sered G "Lb\nt the b!il.\it‘l’, 1.e. Blasung shall be done only by
1c Mcetalliferous Mines Regulations. 1961 and emp

loyed by the

by the PESO also cannot conduct Blasting operations in a mine Ihe
signation In a bound paged
scribed proforma and 1t shall be signed with date of signature. If the

d 1o i acler are y
Emc.ﬁ pl Bhfs_lu arc performed by a Mining Male or Foreman he sh
report in addition to Blaster’s daily report.

11, Mis-fire shots report with his name, de

_22. On or hetm‘tt the 01st day of February in every year, Owner/Agent Manager shall submit
1—n _rqspcct of l_ht‘ preceding  calendar  ycar Online  through DGMS  Portal http://accident]
statistics.dgms, gov.in/Login/:SLogin and ShramSuvidha Portal htps://return,

required under the Mines Act. 1952 and its subordinate legislation

ite- dgms.gov.in.

the service at mine under reference As pe

E;' Regulation 34 of the Metalliferous Mines Regulations. 1961, no managet shall vacate
Loving due notice in writing 10 the owner or agent at le
vacate his office and under intimation to this Directorate.

absence of Manager. One mine shall be worked at a time in the

any other reason. the manager is unable to exercise daily personal

Foreman’s or manager’s Certificateshal

available. the Mine workings should be k

¢ deemed o have

Jorization may be amended,

all always be kept in the

physical verification of the minc arca, and on the basis of the copics
{ manager, surlace plan and other relevant documents submitted by

authorization issued carlier to the aboy

under Regulation 34(6) & 34(4) or 34(6) of the Metalliferous Mines Regulations,

vonRelaxation/PEREmailCorrespond ence/lnbox7q=Hvw

all also maint

ast 30 days before the day on W

s shots. shall be nppm%t

actor or Magazine heensce holder shal
4 holder of blaster or hi

shramsuvidha.gov.in/.

24 This authorization shall remain valid up to the date as mentioned below and stands cancelled as soon as
r Sub Regulation (8)(a)(i)
his office without
hich he wishes to

| be authorized to act a

i) of the Metalliferous Mines Regulations.
ept suspended during such
ion 34(7)a) and (b) of the Metalliferous Mines
d and intimation of the authorization to

y, Ajmer Region-2, etc.

hich this authorization has been granted is violated or not
been revoked with immediate effect.

modified or withdrawn at any time if]
safety and is being issued under Regulation 34(60) & 34(4) of the
any other provisions of law that may be or]

luding any restrictions/objections imposcd by any
This authorization supersedes all the previous permission issue

ficate of the manager unless
office of the Manager of the mine for

it of the competent jurisdiction.

e-mentioned mines
1vol

%?DwKxbuzG?RlU,r"fa? pISDSw

no person w hose

gher certificate
owner ol the minc I hus

ain his respective daily

Annual Return

Govt. Authority.
d under Regulation 34(6)/ 34(4) of the

unden

|
|

S
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[his . bt 29 - b . '
S authorization shall remain v ¢ from the issuc of this letter 0[194111‘

1¢ vilidity o alid for a period of one yea
Y of the mining leases under reference. whichever is earlier.

= T TR R,

)
AN
,f'\c/ t
(L THAT GIARIA )

T HREA ISR / Dircctor of Mines Safety.

3SR %3-2 3[R / Ajmer Region-2, Ajmer
THIS IS A SYSTEM GENERATED DOCUMENT, DOES N

OT REQUIRE ANY SIGNATURE.
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Government of Rajasthan

DEPARTMENT OF MINES & GEOLOGY, RAJASTHAN

S
o
2;'3:. i=

RI23GC8862 is having eRawanna No. BJAO1089730616 (Confirmed) which expires on 20-Jun

AM,

] :

-2025 04:24:20

Generated on
Confirmed on
Lease No.

Name of the Lessee
Lease Location

Mineral
Net Mineral Welght
Tare Weight

Driver Details

Front Image

:20-Jun-2025 03:24:20 AM
:20-Jun-2025 03:33:32 AM
:AME/NKT/Minor/ML/413/2010
:JAI BHAWANI MINES AND

MINERALS

‘Kishorpura / Neem Ka Thana /

Sikar

:MasonaryStone

:20.93 (Metric Ton)

:13.52 (Metric Ton)

:PARDEEP (Mob: 7300415517)

Trader/Dealer/Stockis : Vxxoooo xxxxx xxxxxxR

t/Pulverizer Unit
Holder

Stock Location

Approximate
Distance

Collection Through
Royalty

DMFT

RSMET

NMET

Royalty Schedule
Rate

Weigh Bridge

:Department
:¥920,92/-
:¥92,09/-

¥ 18.42/-

N o/-

:7.(a) Masonary Stone(Sandstone,

:VINAYAK STONE

S SXMOKN HRHXHXXKHKEX XXXHXXAXXK
XXHHOXOOON XHNXNH XXH0K)

110 Km

Limestone,Granite,Rhyolite,Quartzite,
Schist,Phyllites,Schist etc.) - (a) Used as
Khanda,ballast,road metal,
fatchere,gitty,parera,crusher
dust,gravel,jhajhra etc. - (i) Alwar,
Bharatpur.]alpur,Jhuhujhunu,Sikar,Dho!pu
r,KaruliJohdpur district, (44/-PMT)

CRUSHER(2018041901443)/SYALODARA

Side Image

CPIP Cam

N 025-06-20 03:33;12

please scan the QR code or visit https://mines.rajasthan.gov.in/ to check online eRawanna.

\IR2iDuklirlaR awannaliatie/R IBN1NRA7ANAR1A
 inidPNA

(LA
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Sovt or frrcha
il A I UCRY IS ¥ (LT N Y
Ninistry of Lobour & Crvploymcnt
VULl LR e ) iagey VAleetay
EIEE Aok Duectorate-Gener al of Mines Safery
NO 430874 INZ | Aymer Region|Perm| 20231255469 )
F1198 &1 um 3 W A8, IR, IR, 199 305001, § 04 ; dgmsajr | @gmail.com, FIHIY H@ - 0145-2425537

IS8
W+ qref ﬁé?léﬁ / Director of Mines Safety,

-2 / Ajmer Region - 2. Ajmer,

Ajmer, Date: 28/06/2023

Tar o
ﬁzrﬁmmmu‘sfﬁm

f =R T (TH Qe H@A1 413/2010)
TR BT, A8 7 07, 7 w57 4y,

foren e, Torim

fa’tm Permission under Regulalionl(}h{ﬁ){h] of the Metalliferous Mines Regulations, 1€6] for use of Heavy

Farth Moving Machinery with deep hole blasting at Kishorpura Quartzite Mine ML No.- 413/2010)
belonging to M/s Jaj Bhawani Mines and Mincrals.

ARNey, '

Please refer 1o your application online no. 255469 datcd 09.04.2023 enclosing therewith plan no.
KS[-IKJAIBHAWANUIU()(Z}B-NZOZJ, dated: 10.03.2023 (Plr:e No.2) showing “.urface features within 300

meters of the leaschold boundary of the mine and surface plan no, KS]-]/.IAIHHAWANI.-*'IOﬁ(E)B-IQOEB
(Plate No.1), dated: 10.03.2023 showing the workings of the mine on the above ¢ abject.

The matter has been considered in the light of what has bee; stated in your application under reference.

By virue of the powers conferred on the Chief Inspector wf Mines (also designated as Director General of
Mines Safety) under Regulation 106(2)(b) of the Metalli:vrous Mines Regulations, 1961 ang by virtue of
authorization granted 1o me by the Chief Inspector of Mir vs (also designated as Director General of Mines
Sulety) under section 6(1) of the Mines Act, 1952, | her:by permit you 1o deploy Heavy Farth Moving
Machinery with deep hole drilling & blasting in the are. bounded by and m ked as B-C-D-E-1-1 and B
and 1o use Heavy Earth Moving Machinery (HEMMs) mly (without deer, hole blasting) in the arca
bounded by and marked as A-H-G-F-1-J and A, as shown «q plan No. KSI1/1, IBHAWANI/106(2)B-1/2023
(Plate No.2), dated: 10.03.2023 at Kishorpura Quartzite fine (ML No.- 4! »12010) belonging to M/s Jai
Bhawani Mines and Minerals located near Village- Kis orpura Tehsil- Niem Ka Thana, District Sikar
subject to the following conditions being strictly complied with,

1.0 GENERAL: ..

L1 Except where otherwise provided for in this condi[ional_.pm'mission, “ll Provisions of the Metalliferous
Mines Regulations, 1961 shall be strictly complied with. ‘

1.2 No working shall be made or extended within 45 m of any buildin '/structure of permanent nature, not
belonging to owner of the minc without permission in writing from this | lircctorate under Regulation 109 of
the Mctalliferous Mines Regulations, 196].

1.3 Recommendations of [1th & 12th National Conferences on Safets in mines shall be strictly complied
with. . ;

.4 (a) No deep hole blasting shall be conducted in the arey which alls within 300m distance from rl‘lc
surfice features ncluding lemple not belonging to owner unless a per aission under chulutipn It'>‘4(”3’}(1‘_IJ
ol the Metalliferous Mines Regulation, 1961 1o conduct controlled de . y-hole blasting is obtained from this
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Directorate. ,
(b) No blasting shall be conducted using SME/SMS/ANFO explosive W e
obtained under Regulation 155(1) & 162(5) of Metalliferous Mines Regulations. 196l. T T T —
(¢) No blasting shall be donc within 100m of any dwellings and other important structures Et s 8 N FI L
not belonging to the owner of the minc. All other blastings in the minc shall be carricd out strictly as per the
stipulations laid down in Regulation 164 of the Metalliferous Mines Regulations. 1961. - N
(d) Blasting shall be conducted only after ensuring that persons including blaster Wllhlfl .I' Im l'? lhﬂ
distance from place of firing of shot holes have taken proper shelter. The persons/employees ol the m.-ilr y
mines. crushers, temples, offices, dwellings, schools, structures etc belonging or not belongingito oWner
lying within 500m radial distance shall also been withdrawn outside danger zone (500m) or removed to
proper blasting shelter. .
;c) No blasting in the mine shall be carried out within 300m of public roads till such time Ithc blasting
incharge has ensured that no persons/vehicles passes on such roads during the time of blasting. For the
purposc, drop bar barrier shall be provided on both side of such road at a distance of 300m from the p.Iacc of
liring of shots in the proposed limit of quarry and during blasting. guard shall be posted on the barrer and
persons/vehicles shall not be allowed to pass on the said road during blasting and till the tme all clear signal
after blasting is obtained. N
1.5 The owner shall indemnify occupants/owners ol the houscs/ dwellings/ buildings or other structures of
public authority concerned. if any. against the dangers to those propertics or injury to them or other persons
ansing out of operations conducted under this permission.
1.6 No person shall be employed in the mine unless his attendance is recorded in the registers maintained
i prescribed Form at the time when the person, against whom the entry is made. enters or leaves the mine as
required under Section 48 of the Mines Act, 1952 and Rule 78 of the Mines Rules, 1955 read with DGMS
Circular No.01 of 2017. The entries in the Form shall be made at suitable points in the premises of the mine
at reasonable distance from work place by a person who is paid by the Owner or the Agent and is answerable
to the Manager and not by a contractor’s employee.
1.7 All contractor workers shall be vocationally trained as per the provisions of Mines Vocational Training
Rules. 1966, before deploying in opencast working and shall be duly authorised by the manager as
compctent persons.
I.8 The driving license and V.T. Certificate of all the operators of the transporting machincry deployed in the
mine shall remain in the safe custody of the Manager (against receipt) and the operators may carry the photo-
copy with them whilst on duty.
1.9 The attendance of the operators of tippers/trucks shall be recorded every time they enter the mine
boundary.
I.10 Hours and limitation of employment of contractor’s employee shall be as prescribed in Section 28 10 35
of the Mines Act, 1952 in respect of above ground and opencast workings and shall be strictly complied with
| 11 This Dircctorate shall be informed as soon as the mining operations arc commenced in accordance with
this condition governing and intimation about temporary discontinuance or completion of mining operations
shall also be sent promptly and in any case not later than one month thereof.
L2 The mine shall be kept under the charge of a manager having qualitication prescribed under
Regulation 34 of MMR 1961, Each production shift shall be kept under the charge of at least a
Foreman/manager. A blaster holding competency certificate under MMR 1961 shall be appointed for firmg
of shots. The cxamination and repair of the machinery shall be done by a qualified engincer/.competent
person authorized by manager. ' '
| 13 The minc shall work in only one shift during day light hours. Minc shall not be worked beyond day
ivht hours or where natural light is insufficicnt. ‘
I1].51111t ’ The conditions memi!:)ncd in DGMS (Tech.) Circular No.10 of 2002 dated 19.07.2002 tor safer use
of mobile cranes shall be strictly complied with. ' ‘ ‘ . 41
1.15During heavy rain, the Manager or senior most mine ofﬁcml present m.thc mine, shall go roun ]t‘w
surface area of the mine to check vulnerable points and effectiveness ol the safety measures. Srandx‘n.g orders
for withdrawn of persons from the mine in case of apprehended da\11g¢r should be framed af*ld cnfortlul. -
| 16 This Directorate shall be informed as soon as the mining operations arc CO'“‘“C_”CCd n f‘??“rd‘mfc b )
this condition governing and intimation about temporary discontinuance or completion of mining operations
shall also be sent promptly and in any casc not later than onc month thereot,
2.0  OPENCAST WORKINGS:
2.1 Height and Width of Benches: i _ ) e
0 B 'I'hl‘ heioht of the benches in overburden, mineral or other rgc]-; formation shall nof-b; mﬁ:‘]‘:l‘!
digging hmghtz\!‘xhc machine deployed thereat for digging, excavation or removal. The height of be

ithout having valid permission

in the
1wes 1N
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P sotlisoft gy,

L ata shall . by . ise, the heeht
O benches in )y WEDE more than 3m and shall be hept adequately supported, Inany cise, the heg

215 The w 1‘“]‘(1 h!‘l‘&\l'd shall not be maore than 6m. I ‘
beneh plus :t\H ol any beneh shall not be less than - (1) the width  of the widest machine plying on Htl_
h ‘O metres,  or i | 3 : i o . | r/truck/ tpper
p Sl ee M > largest  dumper/truc
dulnpt‘rs*‘lru-;ksfupm () three times the width of the e I

o ‘ ' 1 . S a . . wehover i
R PLy on the beneh, or (iii) the height of the beneh, whichever is more.
-~ Nomanual w Hw \

b I |

3 No mineral :::"*;: . shall be employed where HEMM is deployed in the mine. s around the active
Taces und eneral or debris o ovcrburd?n shall be stacked or dumped within 100 metres arounc ‘
. and peniphery of the opencast workings.
3\ »:Jlﬁcﬂ_u_‘_‘ﬂ \\-orktlng operations shall be conducted from top downwards. , 1 [
= O person other those required for operating the machinery shall be allowed to remain near the foot o
11:; 1l*-m:';hlc.\ exeeeding 3.0m in height. When persons are Cn;plnyml within 5.0m of the working face,
adequate

precautions shall be taken to ensure their safety by dressing or/and supporting the sides of the
benches,

2 ! S i ; : fi .
f"{;_ No person shall be engaged or work or allowed to travel close to high sides/ benches, from which he
18 likely o fall for more than 1.8 m vertically down, unless he is provided with and uses a safety belt or
rope,

3 . i . s 4 . * " ~
2.7 Special care shall be taken when any slip or other planes of weakness or other geological disturbances

CNISL S0 as 1o prevent danger 1o the work-persons.
a8

) ;\dlc_qu:uc steps shall be taken 1o ensure that the benches arc kept dressed atall times. . \

- Sutheient number of safety belts shall be available at the site and shall be ensured the use of the same.
Proper drains shall be provided at the benches 1o prevent accumulation of water.

210 Where the excavation is proposed in an area having surface topography in the form of hillock(s). the
mining shall be started with making ol haul roads right upto the top (peak) of the hillock(s) and the workings
shall proceed by forming benches from top downwards.

2.11 The sides in overburden and mineral benches shall be kept sloped to prevent danger from fall of sides.
Theoverall pit slope of opencast workings from the horizontal shall not exceed 45 degrees.

3.0 ROADS FOR TRUCKS AND DUMPERS, ETC:

3.1 All haul roads for dumpers/trucks/tippers or other mobile machinery shall be constructed to suit its
load capacity and shall be maintained in good condition. No vchicle other than the transport vehicles shall be
uscd on the haul roads, cxcept between designated points and when permitied in writing by the manager.

3.2 All haul roads leading from the opencast workings to surface shall be arranged to provide one-way
traftic. Where it is not practicable to provide for one way traffic, no haul road shall be of a width less than
three times the width-of the largest vehicle plying on that road plus(+) 5 m, or definite turn-outs. Crossing
pomts. and waiting points shall be designated and demarcated by proper sign boards for the guidance of
operators/drivers of such vehicles.

3.3 Iflarge capacity dumpers and smaller capacity tipping trucks or similar transport vehicles are deployed
in the mine, scparate roads for tipping trucks or similar transport vehicles shall be provided.

3.3.1 Plying of dumpers or tipping trucks on the same bench where men are to work, travel or rest shall be
avoided.
34

All corners and bends on haul roads shall be so designed, made and kept maintained that the operators
and drivers of vehicles plying on the haul road have clear view for a distance not less than 3 times the
braking distance of the largest HEMM working at 40 kms/hour. Where it is not possible to ensure the
visibility as stated above the road shall be provided with two separate lanes for up and down traffic, each of
width not less than 2 times the width of the largest vehicles plying thereon plus 3 m. with a strong divider at
centre with adequate lighting and retlector along the divider.

3.5 Except with the express permission in writing of the Regional Inspector of Mines (now designated as
Director of Mines Safety), no haul roads shall have a gradient steeper than | in 16 at any place, except tor
ramps over small stretches not exceeding 10 m in length, where gradient upto 1 in 10 may be permitted.

36 Where any part of the road exists above the level of the surrounding area, a strong parapet wall or
berm or embankment of the following dimensions:

i. width at top not less than 1 m,

ii. width at bottom not less than 2.5 m,

i the height not less than the diameter of the tyre of largest vehicle plying on the road.

[t may be noted that mere dumping of mud or overburden shall not be treated as strong parapet wall,

3.7 Warning notices and road signs shall be posted along the haul roads at appropriate places like
crossings. curves ete. [or guidance of drivers of dumpers/trucks/tippers,

3.8 Atevery curve, parapet wall or vertical posts with zebra lines shall be provided to help the drivers 1o
keep the trucks/tippers/dumpers on the track.

,..‘..u-—perrmss:on—dgms aowv J,
C .S

TUCHINOS el by - 1
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3.9 Separate haul road shall be provided for hght vehicles plying n the mme prenuses. Where 11 1s not
practicable, definite turnouts, crossing points and warting points shall be designated for use of vehicles

3 10 pedestrians and two-wheelers shall not be allowed on haul roads.

4.0 FENCING AROUND OPENCAST WORKINGS: ‘ '

4.1 Thc peniphery around the limits of opencast workings shall be kept fenced with a masonry wall not
less than 0.40m thick and not less than 1.2 m in height. with a parapet top. .
4.2 The top edges of the opencast workings shall be kept fenced with wire rope strands or barbcd wire,
supported on movable posts (wooden, iron or concrete). The gap between the adjacent rope strands or wires
shall not be more than 0.30 m. the bottom-most rope strand/wire shall not be more than 0.25 m above the
ground level and the top most rope strand or wire shall not be less than 1.00m from ground level.

50  SPOIL, OVERBURDEN OR DEBRIS BANKS: _ |
5.1 Spoil. overburden or debris shall be deposited at places belonging to the mine and duly approved by

the manager in writing. _
S5.1.1" Spoils. overburden or debris shall not be deposited, bencath transmission, telephone or power lines or

near any other public structure. . ‘
5.1.2 The slope of a spoil bank face shall be determined by natural angle of repose of the material being
deposited, but shall in no case exceed 37.5 degrees from the horizontal. The spoil bank face shall not be
retained by artificial means at an angle in excess of its natural angle ol repose.

5.1.3 The height of spoil bank/dump shall not exceed 10 m.

5.1.4 The spoil bank face shall not be retained by any artificial means at an angle i excess of its natural
angle of reposc.

5. 1.5 Garland drains shall be provided around the periphery of the dumps. both at top and bottom. to collect
run-ofl water. A clay capping shall be made over the exposed dump surface to prevent water entry.

5.1.6 Formation of any spoil bank shall be made from bottom to top. No dumping from top to bottom shall
be done in the mine. It shall be ensured that no water is accumulated at the toe of the every dump.

5.2 The spoils, overburden or debris shall not be deposited within 45 m of a railway line, public road.
other public works or other structures of permanent nature, not belonging to management,
5.2.1 A suitable fence shall be erected between any ratlway line. other public works or road., or building or
structures of permancent nature not belonging to the management, and the toc of every active spoil bank so as

to prevent un-authorised persons from approaching the spoil bank.
5.3 No person shall, or shall be permitted to approach the toe of an active spoil bank where he may be

endangered from material rolling down the face. Suitable waming signs at conspicuous places shall also be
chsplayed.

5S4 Monitoring of strata movement in dump and pit slopes at the mine shall be done by the Manager or
any competent person (Mining mate or Foreman) authorized by him in w riing for the purpose.

6.0 GENERAL LIGHTING:

0.1 Adequate general lighting arrangements conforming to stipulations not Iess than as specificd in DGMS
(Legis.) Circular No.03 of 2017 dated 06.11.2017 issued under Regulation 148(2) of the Metalliterous Mines
Regulations, 1961, shall be strictly complied with,

6.2 [Humination surveys at interval not exceeding 30 days shall be conducted at all work-places to
ascertam the standards of illumination.

0.3 Suitable search lights shall be provided to the concerned mine officials for better supervision at night.
7.0 PRECAUTIONS AGAINST FIRE: i

7.1 Acode of practice shall be drawn up for dealing with fires at difterent locations in the opencast mine,
and for dealing of fires in heavy carth moving machinery.,

7.2 Automatic fire protection system shall be provided and Kept maintained in working order on cvery
HEMM used tor loading and transportation. Recommended procedure for testing of such fire pl'utccli()l'l
system, ata given interval as prescribed by the manufacturer shall also be adopted.

8.0  SUPERVISION:

8.1 During every shift, the opencast workings shall be placed under the charge of a person, possessing at
least 2nd class Manager's certificate of competency under the provisions ofMetalliferous Mine Regulations
1961 and duly authorised under the provisions of Regulation 34(06) of the Metalliferous Mines Rcubulalllons.
1961. 10 look after HEMM operations with deep hole blasting. This governing condition shall stand res oked
as soon as the qualificd manager ceases to work 1n the mine. Use of HEMM shall be suspended in the
.:lhscnuc of the Manager with aforesaid qualification.

8.2 (1) Adequate number of supenisors including duly qualificdMine Fore Man/mate shall be appomted in
cach working shift 10 assist the manager. Manager and Mate shall be responsible to see that all the
regulations and the orders made there under are strictly complied with.
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any other mine.,

g/processing plant shall be attached with the mine. _ N—
and blasting shall be carried out under the personal supervision ol fha. : anay
asting 1s not required to be carried out (i.e. no structure exists within the danger zone).
employment shall not exceed 100 in all in the mine.

hamount of explosives used per day in such workings shall not exceed 500 kg

8.3 Fachand every operation, including operations carried out through contractors' workers or by outside

: i the
agency, shall be placed under the charge of a competent person, duly appointed and authorised by
manager. with his jurisdiction being clearly demarcated.

, : . _ ; . e st » ) :r to all
8.4 Manager shall frame code of practices for cach operation and copy of' it shall ht.‘hand:j-d ovel
concemed. 1t shall be the duty of all statutory persons to enforee the code of practices so framed.

8.5

j i : : inc Offici ith the
The Manager shall issue to cvery Driver/Operator, Supervisor and Mine Official connccticd W:Tm .
use ol Heavy Earth Moving Machinery, a copy of rules/regulations, orders made there-under anc gm; e 'I‘I:c
listed in this permission governing his duties, in a language understood by the person concerned.

Manager and the Engincer shall be responsible to ensure that all the precautions and guidelines listed in this
permission are strictly followed by all concerned.

8.6 1t shall be the responsibility of the Manager, Engineer and other supervisors 10 ensure lf.ml il”_PCf-“m-“
working in the mine, and those working on machincs/cquipment cte. work as per Ihc'codc ol_p_racllccs and
all machines and equipment ete. are installed. operated and maintained in safe working conditions.

0.0 The manager shall in particular:-

(a) make frequent inspections for evidence of slides or of material that may slide or roll from the high wall
(including the face and sides) or spoil-bank:

(b) not allow any person 10 work under overhanging ledges or where there is evidence of slides, until such
danger has been removed;

(¢) ensure that every person engaged in dressing operations on high walls/sides is provided with, and uses. a
safety belt ofa type approved by the Chiel Inspector;

(d) ensure that all loosc material is removed from high wall/side before persons are cngaged there,

10.0 INSPECTION, EXAMINATION, REPAIR AND MAINTENANCE OF HEMM AND OTHER
MACHINES: . ’

10.1  All rack/tyre mounted machineries deployed in the mine shall be provided and maintained with sa fety
features stipulated in DGMS (Tech) Cir. No. 03 of 2016 and DGMS (Technical) Circular no. 06 of 2020.

10.2 A scheme for proper maintenance, repair, overhaul and erection in respect of heavy earth moving
machinery (commensurate with the capacity/size type of machines used in the mine), covering places‘ such as
repair sheds and workshops, shall be drawn and implemented. This shall also include framing and
implementation of Code of Practice for erection, inspection, examination, repair. maintenance, ete. of such
cquipment before putting the same into use in the mine.

10.3  Every carth moving machinery or cquipment or accessory (herein after called machinc) shall be
thoroughly examined at least once in every shift and maintained in good and safe working condition. In case
ol wheeled trackless HEMM like dumpers, trucks, tippers and other such machinery, special attention shall
be paid to safe working order of brakes, steering system, hom, audio-visuul reversing alarm, side indicator
lamps. rear view mirrors and head lights & tail lights.

10.4 A record of examination and maintenance carried out in accordance with the above shall be
maintained 1in a bound paged register which shall be signed by the concermed shift cngincer and
countersigned by the Engincer-in-charge.

10.5 It the engincer, mechanical foreman or other competent person making an inspection notices any
defect in any machinery, the said machinery shall not be used until the defect has been remedied.

10.6 - Any defect in any machinery, reported by its operator, shall be promptly attended to.

10.7  Any machinery found to be in an unsafe operaling condition shall be tagged at the operator's position;

"Out of Service, Do not Use™ and its use shall be prohibited until the unsafe condition has been corrected.
108 All repairs 1o a machine shall be done

at a location which provides a safe place for the persons
engaged on repairs.

10,9 Exccpl for testing, trial or adjustment, which must neeessarily be donc while the machine is in motion,
cvery machine shall be shut down, and positive mcans taken to prevent its operation, before any repair.
maintenance or lubrication is undertaken on it.

10.10  Power shall be disconnected when repairs are to be caried on any electrically powered

e ma AN IR R A &
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{ which is suspended or held apart by use of slings, hoists, or
before men are permitted to work underneath or between the

machinc/apparatus.
10.11 Any machinery, equipment or part thereo
jacks shall be substantially blocked or cribbed.
same.
1012 While inflating tyres, suitable protective cages shall be uscd.
sitting either v the front ol it or on top of the same
10.13 Operation and maintenance of heavy machineries such as shovels, excavators, pily-k’ _
tippers. trucks ete. shall be done strictly in accordance with the OEM’s operation and maintenance
instructions which shall be obtained from the manufacturers. :
10.14 The stability of HEMM shall be carried out at least once in every year and after every major overhaul
by an independent agency. ) _
10.15 The crane and overhead crane shall be subjected to proof load test and NDT test once ina year from a
competent authority. ,
10.16 The pressure vessel reeciver shall be subjected to hydraulic and NDT test and shall be carricd by a
competent authority.
10.17 In case of any defect in equipment such as brake, steering and safety device, the equipment shall
immediately be taken out from use keeping a record thercof.
11.0 PROTECTIVE EQUIPMENT:
1.1 Every person working in the mine shall be provided with, and shall use, a helmet and protective
footwcar of a type approved by the Chief Inspector of Mincs.
1.2 All the persons employed beyond day-light hours shall b¢ provided with, and shall usc, fluorcscent
jacket and helmet with fluorescent band.
12.0 PRECAUTIONS AGAINST DUST:
12.1  Adequate arrangements to allay dry dust, by wetting, shall be made on haul roads and benches where
mobile HEMM. trucks and dumpers operate.
12.2  All drills shall be provided with wet drilling arrangement or with a device, duly approved by the Chief
Inspector of Mines, to prevent atmosphere getting charged with dust, which shall be kept in operation during
drilling operations and it shall be maintained in efficient working order. No dry drilling operation shall be
carricd on. '
12.3  Adcquate arrangements to suppress dry dust by wetting shall be made, if during any opcration of
drilling, loading, unloading, crushing, dressing etc., dust is likely to be produced in such quantity (not more
than 3mg/m3 ) as may be injurious to the health of persons, as also on roads and benches where trucks and
dumpers operate, Dust surveys shall be done as laid down in Regulation 124 of Metalliferous Mines
Regulation, 1961.
12.4  Truck mounted drill machines designed for tube well drilling for sources of water shall not be used.
Only proper type of Blast Hole Drill Machine, specially designed for mining purpose, shall be used.
13.0 Precautions during Firing:
13.1 Shots shall not be fired except during the hours of day light. All holes charged on any one day shall be
fired on the same day.
13.2 Shots shall not be fired in crushed, broken or fractured ground.
13.3 As far as practicable, holes shall be fired either between the shifts, or during the rest interval, or at the
end of work for the day.
13.4 A distance of 300 meters, herein after be called "Danger Zone" in any direction, from the place of firing.
The danger zone shall be distinctly demarcated (by means of red flags or other suitable means) at least 30
minutes before firing of holcs.
13.5 Proper and distinct warning by a siren installed for the purposc shall be given within the danger zonc, at
least 10 minutes before the holes are fired.
13.6 Before the holes are charged, stemmed and fired. the blaster/blasting foreman, with assistance ol his
assistants, appointed in sufficient number in writing by the manager, shall ensure that all persons have either
left the danger zone, or have taken adequate shelter. '
13.7 During the approach and progress of an electric storm the following precautions shall be taken: (a) No
explosive, particularly detonators shall be handled; (b) If charging operations have been commenced. the
work shall be discontinued until the storm has passed: (¢) If the blast is to be fired electrically all exposed
wircs shall be coiled up and if possible placed in the mouth of the holes, or kept covered by something other
than a metal plate; (d) All wires shall be removed from contact with the steel rails of a haulage track so as to
prevent the charge being exploded prematurely by a local strike of the hghtening, _
13.8 Alter shots have been fired; no person shall enter or be allowed 1o enter the place, until 30 minutes alter
firing of the shots. Before allowing any person to enter the arca, the in-charge o the blasting operations shall

Tyres shall in no casc be inflated hy

aders, dumpers,
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dust, smoke or fumes.
Fes, precautions as laid down in Regulation 167 of the Metalliferous Mines Regulations.

Make syre that the areq
139 ;

3.9 In case of misfi
1961 shay be taken.

l_"' 10 (a) Slurry cxplosives sh

1s free from

Explosi ¢y Manufactured o all be used in opencast mines in the order of their d:‘”,clur !“mf“.mcik:rf\- (l:j
less than ¢ munlh; ullt:(] carhier than siX-months shall not hx.: El?'C(l. In case the shelr life of the explosive 1
301 o S : uls 1~¢1 I not be used atter cxpliry of the shelf life. . _ , vt
ot g 8 y explosives when transported in vehicles shall be carried in an Explosive Van ARDERIRCST
o e : nmlr(')ilur of Explosives, (b) Explosive vans used for the transport of explosives shall bclm safe
IOPLC(]FSE::;% ;(r}:r(i”l?hugd should be driven by competent ticcnsed_driv_crs. (¢) The vans shall be kept in I?I‘I’lul,id
o i : oaded. (d) Vans.. shall be well locked except during llmes_ Drp!acemenl and removal of b[-wt' °
: ry cxploswcs_ (e) Smokmg and open flames shall not be permitted in or near the vans containing
slurry/emulsion explosives.

13.12 Ail detonators and primed cartridges shall be ke
d:‘tuna‘ll‘ng fusc and the explosive until actu
: .'-.113 IIhc cases of slurry explosives shall not be opened unless the holes are ready for charging in every
espuect.

I3.14 The holes shall be charged

blasting. All normal prec
observed.

Pt in secure receptacles at a safe distance from the
ally required for use.

and fired as soon as possible after the explosive is transported to the site of
autions for charging and firing as laid down in the Regulations shall be strictly
[3.15 The _umirc opcrations of transport of the cxplosive to the site of its use, cutting & slitting of cartridges
a‘ml charging and blasting shall be placed under the overall charge of a competent person holding
ForemanMate certificate or such other qualifications as may be approved by the Director-General of Mines
Safety and appointed in writing by the Manager for the purpose.

14.0  DESIGN, OPERATION AND MAINTENANCE OF SHOVELS. EXCAVATORS, PAYLOADER &
OTHER MACHINERIES:

4.1 Every shovel, excavator and pay-loader shall be so de
uninterrupted vision all around.

4.2 Every shovel, excavator. pay-loader, dozer and drills shall be maint
condition and shall be provided with -

signed as 1o afford the operator clear and

ained in good and safe working

(1) cfficient waming devices:

(1) front and rear lights of adequate intensity and a portable lamp for use in emergency, unless  the
loading equipment is not intended to be used beyond day-light hours; and

(1m) an approved type of portable fire ¢

xtinguisher or other approved type fire suppression system in
elficient working condition so placed as 1o be within casy reach of the operator.
(iv)  fire resistant hydraulic hoses in place of ordinary hoses to decrease the ch
sleeves and conduits where cable/wire is used:

(v} arctractable ladder for mounting onto the maching:

(V1) proper seat belt tor operator;

(vii) turbo charge guard

ance of fire and fire resistant

14.2.1 The following safety features shall also be provided with every shovel and excavator -
(1) all functions cut-off switch;
(1) swing motor brake;
(1) vent valve on top of hydraulic tank of such a type which is removable w
(Iv)  abaftle plate between cold zone and hot zone:
(V) provision for limiting of hydraulic cylinders — stopper.
14.2.2 All dozers shall also be provided with roll over protection,
14.2.3 All drills shall also be provided with the following safety features -
(1 approved type of dust prevention or suppression system:
(1) cach moving parts shall be guarded/fenced in effective manner;
() emergency push button switch in operator’s cabin, main frame, propeller pendent and rear end:
(iv)  tripping device to trip the field switch;
(v)  thermostat motor protection relay in winding armature and other related parts;
(vi)  explosive vent in transformer:
(vii)  proper interlock (an electric interlock between drilling and propcller operation),
(vi)  high air discharge temperature switch:
(1) lowlub oil pressure switch:

ithout any tool;

(\)oilstop valve (electrie solenoid valve in compressor ubrication line):
(\1) no bump cireun
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xii) tower lock and lock check valve i
((xiif) proper joystick - spring loaded type to return to neutral (dead man safety)
(xiv) disk brake and brake valve and its testing parameters.
(xv) lock ch:::ck valve for prcvr_:nting crccping in dl’l“-: der and other HEMM shall be well designed
14.3 The opcrator's cabins of cvery shovel, excavator, pay-loader an i + onerator apainst heat
and substantially built and air-conditioned so as to render adequate prmccuqn to the t}P‘-T" fl-;é\-i\l .
dust, noise etc. A seat belt for the safety of the operator shall also be provided in the L‘LIU’F"‘“‘_-“L ‘m:h(llrl;ctl o
14.4  Every shovel, excavator and pay-loader shall be under the charge of a competent person. ¢ '
writing by the manager, herein called the 'Operator’. ey
14.5 }:All persons c{,,mployed or to be employed to operate shovel, excavator, pay-loader and other HE?&I!'M
shall be trained and their competency shall be evaluated by a Board constituted h?' (]1; _n1ana1gcr11§nt.. ]m:
members of such board shall be persons who are not connected with imparting of training.  However. the
training officer(s) may be co-opted in the Board as observer. ‘
14.5.1 Only such fitters/mechanics possessing driver's/operator's license, shall be allowed to carry out test-
run of shovel, excavator. pay-loader and other HEMM. . .
14.6 No person other than the operator or the manager or any person so authorised in writing by the
manager shall ride on a shovel, excavator or pay-loader.
14.7 No person shall be permitied to ride in the bucket ol a shovel, excavator or pay-loader. ‘ .
14.8  Shovel/excavator dippers and pay loader bucket shall be lowered to the ground during greasing
opcrations. '
14,9 No shovel, excavator or pay loader shall be operated in a position, where any part of the machine or
suspended loads theretrom are bought closer than 3m to exposed high voltage transmission lines, unless the
current has been cut off from such exposed transmission lines, and positive means have been taken to
prevent the lines from being energised. A notice of this requirement shall be posted at the operator's position.
14.10 Electrical cables, if any, shall be laid in such a manner that they are not endangered either by falling
rocks or by any mobile equipment.
14.11 The shovel/excavator/pay-loader bucket shall be pulled out of the bank as soon as it is full.
14.12 When being operated in soft or unstable ground. every shovel and excavator shall be supported on
mats, heavy planks or poles so as to distribute the load of the machinery over larger arca and prevent its
toppling.
14.13 When not in use, shovel. excavator and pay-loader shall be moved to and stood on stable ground.
[4.14 I more than one stripping machine is in use in any area, either on the same bench or on different
benches, the machines shall be so spaced that there is adequate space for safe operation of each equipment,
and there is no danger from flying or falling pieces of stones ete. from one machine to the other.
14.15 The safety features recommended in equipment shall be made a part of the notice inviting tender for
new procurement and the design and drawing shall be obtained from OEM for fitting the same i old
cquipment,
I5.0 DUTIES OF SHOVEL. EXCAVATOR & PAYLOADER OPERATORS:
I5.1" Before any machine is put into operation, the operator shall look for any placards/tags on the machine
like “*OUT OF ORDER™, “UNDER REPAIRS", etc. and in case such tags are secn anywhere in the entire
system, the machine shall not be started.
15.2 At the commencement of his shift, the operator shall personally inspect and test the machine, paying
special attention to the following details
(i) that every warning device is in working order.
(i) thatitis mechanically sound and in cfficient working order, and
(i) that the lighting fixtures arc in proper working order, if' the machine is required to work
beyond day-light hours.
15.3 He shall not take out the machine for work nor shall he work the machine, unless he is satisfied of its
sale working order,
154" The operator shall maintain @ record of every mspection made under clause 15.2 in a bound paged
book kept for the purpose. and shall sign every entry made therein,
1?:1.5 The operator shall keep the cab window clean so as 1o ensure clear vision at all times,
I5.6  The walkways in or about the cab of any shovel, excavator and pay-loader shall be kept tree of loose
tools, grease containers or other materials that might tall or give nisc to tripping hazard.
15.7  The opcerator shall not operate the machine when persons arc in such proximity as to be endangered.
158 The operator shall not swing the bucket over-passing the trucks/dumpers when they are being loaded.
He shall swing the bucket over the body of the truck/dumpers whilst loading and not over the cab, unless the
cab s protected by substantially strong cover.
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x J the operator shall Tower the bucket to the ground

I5.10° The operator shall not allow any unauthorised person 1o ride on the machime.

160 DESIGN. OPERATION AND MAINTENANCE OF TRUCKS AND DUMPERS:

1o.1  Every truck or dumper and other mobile cquipment shall be mantained in good and satc working
condition and shall be provided with:

(1) two brakes. One of the brakes shall be fail safe. Efficient service brake, secondary brake. parking
brake, and speed retarder and an emergency steering in case the steering system is hydraulically operated,

(m)  efficient horn;

(in) rear view mirrors of adequate size on either side of the vehicle and blind spot mirror apart from the rear
View murrors to enable operator to have clear visibility of blind spot in and around dumpers;

(1v) rear vision system shall be installed in the cquipment especially in dumpers/tippers. The system shall be
provided with a monitor which can be installed mside the cabin of the operator & an automatic switch on the
tereise gear actuates ultra-low light camera with sutficient number of infra-red LEDS nstalled at rear of the
vehiele which provide picture in nearly pitch dark & poor weather conditions and a clear and sharp picture is
displayed on the monitor:

vy automatically operated audio-visual alam which gets switched on no sooner the gear lever is shifted in
reverse” position:

(v side indicator hights:

tvir)  eflicient head-lights, it the truck/dumper/equipment is required to work beyond day-light Hours:

(v Retro reflective reflectors on all stdes tor visibility of trucks or dumpers during might;

(1) Auto dipping system to reduce glaring on cyes of operator during night operation:

(x) proper seat with seat belt for driver or operator along with reminder to alert operator to use the same;
(X1} asubstantially strong canopy to cover the driver’s/operator’s cabin fully;

(x11)  mechanical steering locking to prevent untoward movement of steering wheel;

(xu1)  locking arrangement for lifted body and a hooter along with an indicator to indicate if the body is
still in lifted position;

(xiiv) - mechanical type anti collision device (Tail gate Protection) to avoid head to tail collision on haul
road such as  tail gate. bumper extension or any other strong device;

(Xv)  fire resistant hydraulic hoses in place of ordinary hoses to decrease the chance of fire and fire resistant
sleeves and conduits where cable/wire is used:

(xvi) propeller shaft guard:

(X7vil)  proximity waming device;

(xvin) - provision of restricting maximum speed of the vehicle to 30 kms/hour by blocking higher gear or any
other automatic means/miting speed device:

(vin) approved type and factory fitted fire suppression systen;

(xx) Battery cut-oft switch to reduce chince of fire; and

(xn1) - Load indicator and recorder to prevent overloading.,

16.2 The operator's cabins of dumpers/tippers/other mobile equipment shall be well designed, substantially
built and air-conditioned so as to render adequate protection to the operator against heat, dust, noise etc. A
seat belt for the safety of the operator shall also be provided in dumpers/tippers/other mobile equipment.

16.3  The audio-visual alarm provided on trucks/dumpers/other mobile equipment shall be of such intensity
which s not less than SdB(A) above the surrounding noise level,

16,4 Every truck or dumper shall be under the charge of a competent person authorised in writing by the
manager herein called the "driver'.

10.5.1 All persons employed or to be employed to drive/operate trucks/dumpers/tippers shall be trained and
their competency shall be evaluated by a Board constituted by the management. The members of such board
shall be persons who are not connected with imparting of training. However, the training officer(s) may be
co-opted in the Board as observer.,

16.5.2 Only such fitters/mechanics possessing driver's/operator's license, shall be allowed to carry out test-
run of trucks/dumpers/tippers.

16.6. No person other than the driver or the manager or any person authorised in writing by the manager
shall ride on a truck or dumper.

16.7 No person shall. or shall be permitted to. ride on the board of a running truck or dumper.

16.8  No vehicle shall be loaded/unloaded on gradient.

16.9  As far as possible, loaded trucks or dumpers shall not be reversed on gradients.

16 10 Sufficient stop blocks shall be provided at every tipping point and these shall be used on every
oceasion, material is dumped.

16,11 Code of Traffic Rules framed by the Manager shall be adopted and followed during movement of all

139 Before leaving the machine.
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: other wheeled trackless nmch!nery shall_be mm'cd to an‘d

16.12 When not in use. every truck or dumper or i et and away from working arca of other
parked at proper parking plice(s) SikE e e lczc;rabcklcss machincr}-' shall not be parked at a place
mobilc cquipment. The truck or dumpcr or other wheele

.re it cannot be observed. ;
Tfﬁ? No person shall, or shall be permitted to, work on the chass:s]of‘]z: [dm[ik ‘c)mrs'ition.
raised position unless the truck or dumper body has been securely b Of— tf | dpo‘xilion
shall not be depended upon to hold the body of the truck or t_JUmPer e r‘"f q hht \-e'hiclcs in the opencast
16.14 Suitable points shall be designated for parking utility vans and other Igb_l eEN cpeies, The
workings. which in no case shall be less than 30m away from the arca where mo |. e HE! ot HE\I\I -m s
light vehicles shall in no case be taken beyond the designated point unless operation AL,
vicinity has been stopped. _ NI S——
16.15 No person other than those authorised shall be permitted to enter or remain in an;
loading and unloading points and turning points. ‘
16.16 In respect of every truck/dumper or class of truck/dumper, the maximun
determined and notified to operators/drivers by the Manager. Speed limits at which : ‘ :
shall also be determined and fixed by the Manager. depending on the road gradient. direction of mov cn‘u_n't_
road surface etc.. and notices/sign boards specilying the same shall be posted along the haul road at
appropriate places/sections. . ‘
16.17 The safety features recommended in dumpers/trucks/tippers shall be made a part of l_hc_nol:cc iviting
tender for new procurement and the design and drawing shall be obtained trom OEM tor titting the same In
old equipment.
17.0 DUTIES OF TRUCK/DUMPER/TIPPER OPERATORS: :
17.1 Before commencing work. the driver shall personally check the dumper/truck/tipper for otl(s). fuel &
water levels, tyre inflation, and gencral cleanliness, and inspect and test the vehicle, paying special attention
to the following details:
(i) that brakes and steering system are in proper working order:

irucks and dumpers. They shall be pro
truck/dumpers roads.

dumper, with the body n a
The hoist mechanism

umping yard.

m load to be hauled shall be
such loads can be hauled

(1) that the waming devices including automatically operated audio visual reversing alarm arc in
working order;

(1) that rear view mirrors on either side of the vehicle. rear viston system and blind spot mirrors are
provided:

(iv)  that side indicator lights are in working order; and

(v) that head lights are in working order, if the vehicle is required to work atter day-light hours.

17.2  The driver/operator shall not take out the vehicle for work nor shall he drive the vehicle, unless he is
satisfied that 1t is mechanically sound and in efficient working order.

17.2.1 He shall wear the scat belt before starting the vehicle and shall also ensure that other person(s). i so
authorised to ride in the vehicle, are properly seated and also wear safety belts.

173 The driver shall maintain a record of every inspection made under ¢lause 17,1 in a bound paged book
kept Tor the purpose and shall sign every entry made therein,

17.4  The driver shall keep the cab window clean so as to ensure ¢lear vision at all times.

17.5  The driver shall ensure that the gear is in neutral position, and parking brake is on, before stopping the
engine.

17.5.1 The driver shall handle the truck/dumper carefully and keep it under control at all times. He shall
negotiate downhill gradients in low gear so that minimum of braking is required.

17.5.2 He shall not drive too fast, shall avoid distractions and shall drive defensively. He shall not attempt to
overtake another vehicle unless he can see clearly area enough ahead to be sure that he can pass it sately
without exceeding the speed limit, and that area ahead is free of any road intersection or junction. He shufl
also sound audible warning signal before overtaking and shall not attempt to pass the other vehicle untl he
has received a proper audible signal in reply.

17.5.3 When approaching stripping equipment, the driver of the truck or dumper shall sound the audible
warning signal and shall not attempt to pass the stripping equipment until he has received a proper audible
signal in reply.

17.5.4 Betore crossing a road or railway line. he shall reducc his speed. look in both dircctions along the road
or rallway hine and shall proceed across the road or railway line only if it is saf¢ to do so. -

17.5.5 The driver shall not operate the truck or dumper in reverse unless he has a clear view of the area
hm_.:l*.jml the vehicle. He shall give an audible waming signal before reversing a truck or dumper.

|7.5.6 Driver shall be sure of clearance before driving through tunnels, archways, plant structure erc
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driver shal
bt s not drive
which a stone piece ;
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may walk in froni uncexpectedly.,

17.6. Thediiose. _
o ([)JI'O_iIu.l.'][L l(::’l:li:!l::ji.;lll\l{:t lhil(lj the \*c}‘.iclc 1\ not uvgrlua.idcd and that malterial is not Iun_d.c‘d‘ in abn-m“n?rui:i
front or rear i indic-m_-i[ bhyllm- _‘lhc sides of the vehicles bod_y and that anylmntcrlal. projecting beyonc
77 The diiver s"h'ill l}"l le“utF Iﬂng during daly and a red llgh_I after day-hgi?t hOUIS.‘ bl + wilow
more than the 'mthc;r"- N 10t atians dhy unuuthortscd person 1o ride on the vehicle. He shall also not ¢
18.0 Dutics uf‘Me ; 'lbhl ~nu:l_l‘nbcr of persons to ride on the vehicle,
(a) Al the cnr111nt:m~nmb‘ Fiiters o Engl_nccr:;: i achine and vehicle
paying special atte neement uf“evcry. shift h_c shall personally inspect and test cvery machine an

s it ention to the following details:
(11 '3‘" the brakes and the warning devices are in working order:
() 1t the vehicle or machine is required to work after day light hours that the lights arc in working order.
() He shall not permit the vehicle or machine 1o be taken out for work not shall he drive the vehicle unless
he s satisfied that it is mechanically sound and in efficient working order.

(P) The mechanic shall maintain a record of every inspection in a bound paged book kept for the purpose.
[BAN ery Cnlg-' n the book shall be signed and dated by the person making the inspection.

19.0° Duties of manager: 1t shall be the duty of the manager:
a) to ensure compliance with the aforesaid precautions.
b) To determine and specify in respect off every vehicle the maximum load to be hauled and maximum spced
of'the vehicle and cause notices specifying the same to be posted along the road at appropriate places:;
¢) To cause warning notices (drawing attention to any necessary precautions) to be posted along the truck or
haulage roads at appropriate places, like level crossing , curve and turning points etc.
d) To designate the persons authorized to ride on trucks;
e) To give every truck driver directions in writing with respect to loads, speed, persons authorized to rides
on trucks and precautions necessary for safe running.

[) To countersign entries in books and records to be maintained in pursuance of these precautions:

¢) To take such other precautionary mcasures as may be nceessary to cnsurc safc operation and maintenance
of transport vehicles and for the safe of work persons.

20.0 TESTING OF BRAKES:

20.1 Brakes of every truck, dumper and any other wheeled trackless machine shall be tested at least once in
two weeks. in @ manner as indicated below:
(1) Service brake test: The brake shall be tested on u specified gradient and speed when the vehicle is
fully loaded. The vehicle shall stop within a distance as specified by the OEM when the brake is applied,
which shall be obtained from the manufacturer of the vehicle.
(1) Parking brake test: The parking brake shall be capable to hold the vehicle for a period of at lcast ten
minutes when it is fully loaded and placed at the maximum gradient of roadway on which it is permitted to
ply. _
20.2 A record of every such test carried on every dumper/truck/tipper/other mobile HEMM shall be kept
maintained in a bound paged book which shall be signed by the person carrying out the tests and shall be
countersigned by the engineer and the manager.
20.3 All of the above procedure and precautionary measures regarding i.e. testing of brakes including service
brake. retard brake, parking brake and steering shall comply the provisions as stipulated in DGMS Technical
Circular Nos.36/1972, 03/198 1 and 04/2012 i.c Service brake, Retard brake, parking brake and steering shall
be tested with accclerating the engine to 1400 RPM, 1300RPM, 1200 RPM and 1000 RPM respectively.

- mose to tml' particularly  behind a vehicle with twin rear wheels from
' T " i 2 oy
;*‘ bu_i between the tyres may 1y back into the windscreen ol his vehicele,
hd audible warning while approaching blind corners or any other points where person

21.0 PROTECTION OF WORKERS AGAINST NOISE & VIBRATION:

21.1  Suitable steps shall be taken by all appropriate means to reduce the exposure of workers to any
excessive noise and vibration. Guidelines given in DGMS (Tech.) Circular No. 18 of 1975 and 5 of 1990
shall be strictly complied with. The persons engaged in operation of drill machines, dozers etc. who are
exposed to high noise level shall be provided with ear muff mounted helmets.

22.0 CODE OF SAFLE WORK PRACTICES:

22,1 A suitable ‘Code of Traftic Rules & Sale Work Procedures' for regulating the movement of Heavy
Earth Moving Machinery, trucks, tippers and other wheeled trackless machinery (commensurate with the
capacity/size type of machines used in the mine) shall be framed and enforced immediately. Such Code of
Traffic Rules should be deliberated and approved by Tri-partite Committee. A copy of traffic rules, in a
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le over to all concerned. 1., 10 drivers and operators of
: ; ; . ; . ILI > 4 3 g . # .
language understood by thuln. shall be made 't ontraclors). SURCFVIsOrs and mine officials. and to such
HEMM trucks/tippers (including those belonging: to u.“ ‘ ;

j _ i : siment ol HENM o
other persons w ho mnnm?: t.UI!lIU]JlI}H cment ol |l. i ATET— Cng”gul in Ol G stk il
17 2 A suitable *Code of Practice’™ tor prevention of mjurie: : _ i s
g : burden at dump  yards, at loading and unioading points !
tipping at crusher. dumping ol Im'ml\uuw! at dumy ; 5, 2 R oIl e framed and enforeed

ommensurate with the capacity/size type of machines used in § R o T :
im : iberated and approved by Tri-partite Commuittee. py o
immediately. Such Code of Practice should be deliberated and app B o s
[ ] [ I BV -
the code of practice, in a language understood by them, shall be made over 50 a (..‘ e A opk L o
men, drivers and operators of HEMM/trucks/tippers (including those b;longng to wn-uionq :
and mine officials, and to such other persons who monitor/control (lumplngf’nppmg opers d_ﬂ: .rcm ——
223 A suitable "Code of Practice” for dealing with fires/spontancous heating at f-1' [E:rh(in q[(]'lll hc
machmeries. vehicles. ete. shall be tramed and enforced immediately. Arrangements for “L. Iinccgoi' t:m. o
provided on all HEMM. Such arrangements shall, it possible. operate automatically on applr:jmé e e
oceurrence of spontancous heating. The automatic fire fighting arrangement shall be provide iy \p}nd ]
. 1 1 1 1 Sy W LI r 1 - 1 3 » L Jt -
thermal or any other suitable fire sensing devices suitably located to sense any rise in temperature bey g
[ | i 1 S0 - - " *| -~ l_‘
predetermined limit or fire and automatically actuate the fire suppressant from a container(s) IIU"SLI;. i
1 1 b7 A7 - (sl " el "I<l c
hazard areas of the machine through fixed plumbing network and nozzles. NOTE: Above _Cot es" s ‘]
constantly and prominently displayed at every relevant place including in the opencast workings. workshops.
truck-dumper roads. spoil/coal-heaps. material yards. etc. | o
NOTL: Above "Codes” shall be constantly and prominently displayed at cvery relevant place including in the
opencast workings. workshops. truck-dumper roads, spoil/coal-heaps, matcerial yards, cte.

23.0 Drilling and blasting of deep holes:
A. General:

23.1 Operations connected with Drilling, Charging, Stemming and Blasting of deep holes shall be placed
under overall charge of Foreman, holding at least a foreman’s certificate of competency granted under the
Metalliferous Mines Regulations, 1961.

23.2 Not withstanding anything contained in the Metalliferous Mines Regulations. 1961.preparation of
charges, charging and stemming of holes shall be carried out under the personal supervision of a mine
Forecman.

23.3 A proper record for cvery blast, showing blasting parameters like hole size, spacing, burden, depth of
holes. number of holes fired in the round, charge/hole, charge/delay and total charge of explosives fired in
the round, with a rough sketch showing the drilling and firing pattern shall be kept maintained in a bound
paged register kept for the purpose.

B. Drilling of Deep Holes:

23.4 The area where drilling is to be done shall be thoroughly cleaned of loose rocks and debris and position
of every deep hole to be drilled shall be distinctly marked by the blasting foreman, so as to be readily seen by
the drillers. No person shall be permitted to remain within a radius of 20 meters or within 60 m on the same
beneh where charging of holes with explosives is being carried out.

23.5 No drilling shall be commenced in an area where shots have been fired. until the blaster/ blasting
foreman has made a thorough examination of all places, including remaining butts of old deep holes. tor
unexploded charges that the drill rod may strike.

23.6 Drilling and charging of deep holes shall not be carried out in the same area at the same tme,

23.7 Burden and spacing shall be suitably adjusted to cnsure proper Iragmentation, effective utilization of

explosive energy and throw of debris/mineral do not exceed 10.0 m.
24.0 Transport of cxplosives:

24.1 Where explosives are transported in bulk for deep hole blasting the following precautions shall be
taken: -

(1) Transport of explosives from the magazine to the priming station or the site of blasting shall not be done

except in wooden or cardboard packing cases. The quantity of explosive transported at one time to the site of

blasting shall not exceed the actual quantity required for use in one round of shots. The explosives shall be
transported to the site of blastin

o g not more than 90 minutes before the commencement of charging of the
es.

(2)(a) No_mcchanically propelled vehicle shall be used for the transport of explosives unless it is of a type
approved in writing by the Chicf Inspector provided that a Jeep or Land Rover may be used for the transport
Qt dctonators from magazincs to ‘priming stations' subjeet to the tollowing conditions: -

L Not more than 200 detonators are transported i a vehicle at a time;

i, he detonators are packed suitably in a wooden box

W

\
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ector: tonators iy placed inside an outer metal case of construction approved by
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the Container

.I.r Tll ThC Woode
/ lhe Ch:ef [nsP
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N box Contaming de

ably bolted 10 the floor of the vehicle or otherwise fixed in a wooden
| ] g . 10\! - r > " i . . . & )
No person shall rig about while the vehicle is in motion;

(b) Ewdig ehibf i Nl rhion of the vehicle,
1 el e s 4nsport of explosive shall be marked or
WO EXPLOSIVE 1y s
el s c e nred letters not Jess than 25 o
¢) Lvery mechanicyl)y ropelled vehi [
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een e SNENS (one of carbon tetrachloride 1ype
}f""”f'ﬁ type lor clectrical fire) suitably
w )(a_! Ihclvehu:.le used for the tr
cases be piled higher 1)y
(b) Lxplosives >
(4: l .\}\!051\ ¢s and detonators shall not be trans
' (a) No p-.:rs.on other than the driver and his
Propelled vehicle used for the trans
(b) A vehigle loaded with ¢
(¢) The engine of a vehicle
unloaded or left standing,
(d) A \'eh:_cle loaded with explosives shall not be driven
(¢) A vehicle loaded with explosives shall not be
d congested place,
() A vehicle ransporting, ¢
cngine is stopped and other precautions taken to prey
(2) No trailer shall be attached 1o ave
(5)(a) Every vehicle used for the tran
by a competent person 1o ensure thart:
I Fire extinguishers are filled and in place:
1. The eleetric w

docs not n
€ On the rear

placarded. on both sided and ends., with
ntimeters high on a white background.

g explosives shall be provided with not less than two
for petroleum fire and other of carbon dioxide under
placed for convenient use.

ansport of explosives shall not be overloaded and in no case shall explosive
an the sides of its body.

ported in the same vehicle at the same time.

helper (not below 18 years of age) shall ride on a mechanically
port of explosives.

xplosives shall not be lefi unattended.

transporting explosives shall be stopped and the brakes set securely before it is

at a speed exceeding 25 Kivhr.,

taken into garage or repair shop and shall not be parked in
xplosives shall not be refuelled except in emergencies and then only when its
ent accidents.

hicle transporting explosives.

sport of explosives shall be carefully inspected once in every 24 hours

iring is well-insulated and firmly secured:

i, The chassis, cngine and body are clean and free from surplus oil and grease:
iv. The fuel tank and feed line are not lcaking: and
\. Lights. brakes and steering mechanism are in good working order.

(b) All report of every inspection made under sub-clause (a) shall be signed and date
making the inspection.
(6)  All operations connected with the transport of explosives shall be conducted with the personal
supervision of a Foreman solely placed in charge of blasting operations at the mine. '

(7) The blaster shall personally search every person engaged in the transport and use of explosives and shall
satisfy himscelf that no person so cngaged hilh‘ in hi_s possession any cigarette, “hiri’
apparatus. or any match or any other apparatus of any kind ca
24.2 Charging of Deep Holes:

(1) General precautions and rules regarding handling of ex
Only such minimum number of person shall be
charging operations and firing of shot holes. ‘ ‘
(2) The entire area where charging of explosives is to be done {dmll !)c demarclmed by suitable flags and
cffectively guarded to prevent unauthorized entry of persons or ply_mg of other vehicles.

(3) Smoking, naked light or open flames shall not be allowed within 300 m of the arca where char
cxplosives is being carricd on,

(4) The holes shall be charged (and fired) as soon as possible after the
blasting.

d by competent person

or other smoking
pable of producing a light. Name or spark.

plosives shall be observed by the blasting crew.
allowed to remain at the charging site as are required during

uing of
explosive is transported to the site of

(3) Explosive cartridges shall not be slit or deformed. Adequate amount of cap sensitive cx.pllusl\.'c shall be
used with non cap sensitive explosive charge 1o ensure complete detonation UI. lhg u.:xplosa\f: u{iufgn.. e
(6) Explosives shall be delivered/charged first into the hole farthest from the Priming Station’, so as 10 avoid
persons walking among piles of explosives and charged holes, - o

(7) Not more than one hole shall be in process of being chargcd_on any tacc.at any point of time. ; il
(8) All operations connected with charging. stemming and making conncctions shall be done whilc standing
on the solid ground that is to stay. on the side of holes away from the quarry face. T
(9) The cartridges of explosives shall be lowered carcfully into the shot holes. so as _ln u\-_u;d TS[_I-., ‘; Em.;
cartridges i the shot holes, thereby causing air space(s) i the c.\plust\'c column. Allcf uh;,;:gm:a_. h;lls;l‘:l e
with explosives. the length of the uncharged/remaining portion of the hole shall be measured to con {
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the cartridees are in close contact with each other and there is no air gap between the explosive column, ln-
case, the Ir-_:ngth of uncharged portion of the hole is not as per calculation, thereby indicating the presence of
air space. attempt may be made to push down the charge in case of slurry explosives only. The remaining
hole shall then be stemmed with moist sand/aggregate of suitable size before blasting the shot holes.

(10) Explosive charge shall not be allowed to sleep over in holes unless cxpress permission in writing to the
cllect 1s obtamed.

25.0 Precautions during Firing:

25.1 Shots shall not be fired except during the hours of day light. All holes charged on any one day shall be
fired on the same day.

25.2 Shots shall not be fired in crushed, broken or fractured ground.

25.3 As far as practicable, deep holes shall be fired either between the shifts, or during the rest interval, or at
the end of work for the day.

25.4 A distance of 300 meters, herein after be called "Danger Zone" in any direction, from the place of
firing. The danger zone shall be distinctly demarcated (by means of red flags or other suitable means) at Icast
30 minutes before firing of holes.

25.5 Proper and distinet warming by a siren installed for the purpose shall be given within the danger zone,
at least 10 minutes before the holes are fired.

25.6 Before the holes are charged, stemmed and fired. the blaster/blasting foreman, with assistance ol his
assistants, appointed in sufficient number in writing by the manager, shall ensure that all persons have cither
Icft the danger zong, or have taken adequate shelter.

25.7 During the approach and progress of an clectric storm the following precautions shall be taken:

(a) No explosive, particularly detonators shall be handled:

(b) If charging operations have been commenced, the work shall be discontinued until the storm has passed:
(¢c) If the blast is to be fired electrically all exposed wires shall be coiled up and if possible placed in the
mouth of the holes. or kept covered by something other than a metal plate:

(d) All wires shall be removed from contact with the steel rails of a haulage track so as to prevent the charge
being exploded prematurely by a local strike of the lightening.

25.8 After shots have been fired: no person shall enter or be allowed to enter the place. until 30 minutes after
firing of the shots. Before allowing any person to cnter the arca, the in-charge of the blasting opcrations shall
makc surc that the arca is frec from dust, smoke or fumcs.

25.9 In case of misfires, precautions as laid down in Regulation 167 of the Metalliferous Mines Regulations,
1961 shall be taken.

25.10 (a) Slurry explosives shall be used in opencast mines in the order of their date of manufacture.

(b) Explosives manufactured earlier than six months shall not be used. In case the shelf lite of the explosive
is less than 6 months it shall not be used after expiry of the shelf life.

25.11 (a) Slurry explosives when transported in vehicles shall be carried in an Explosive Van approved by
the Chicf Controller of Explosives.

(b) Explosive vans used for the transport of explosives shall be in safe operating condition and should be
driven by competent licensed drivers.

(¢) The vans shall be kept in isolated locations while loaded.

(d) Vans shall be well locked except during times of placement and removal of stocks of slurry explosives.
(¢) Smoking and open flames shall not be permitted in or near the vans containing slurry/emulsion
explosives.

25.12 All detonators and primed cartridges shall be kept in secure receptacles at a safe distance from the
dctonating fusc and the cxplosive until actually required for usc.

25.13 The cascs of slurry cxplosives shall not be opened unless the holes are ready for charging in cvery
respect. :
25.14 The holes shall be charged and fired as soon as possible after the explosive is transported to the Sit¢ ol
blasting. All normal precautions for charging and firing as laid down in the chuhﬁonsshﬂlbchﬂwﬂf
observed. o
25.15 The entire operations of transport of the explosive 1o the site of its use, cutting & slitting of canrldgﬁi
and charging and blasting shall be placed under the overall charge of a competent person l}‘:;d:;i
Foreman/Mate certificate or such other qualifications as may be approved by the Director-General of !
Safcty and appointed in writing by the Manager for the purposc.

26.0 MISCELLANEOUS: :
20.1  Separate stock yards shall be maintained for dumping and despatch of minerals and f _—
ensured that despatch of minerals is not carried out from the stock yard where dumping is under P'?ﬁ Mines
20.2 No work whatsoever shall be done where provisions of Regulation 127 of the Metallifero

shall be
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Regulations, 1961, gre attracte
ground lying within | S of su
which is atleast 3m above the
20.3 Garland draing of ade

d due 10 e presence of river, jore or any nallah in the vicinity. The entire

ch river, nallah or Jore shall be filled up and consohdated and raised to a RL
klm\\-’n highest Nood level althe river/mallahi/jore.

workings to divert rain \\’:ulc:‘]lll':‘:lrri T]fc shall be provided on the surface on i meriphry ol t.h_.,- Opeysnst

by plastering of floor and sides 1 :n‘u_\\«mg down the s‘inpcs. The drains shall preferably be made impervious

264 Trucks. lippers and other heav m:»‘:l',‘?] :j,f:cpalgu :‘I S lhrm.lgl.l ll':c s-lml’fll.- I not be allowed in the mine

premises without a xalid il ‘yi kL N u not belonging u‘)_nmn.‘tgunulll shall no .ni e o L AT

e —— ‘:” bb_ul Y the competent uul!‘.o:ny o} the mine. Before the pass 15 issuc .

o il L\Chlclc i 13 milll‘-’biTl'l a_hhalll check the roadworthiness of such vehicle, In order (o clu.'lck the L"l“f‘}‘
where the record of entry (c&hlc.?“ms' hroperly manned Check gaic shall be provided at the e g:ﬂr;n;;-
drivers shap also be ch"}k X eX it 0.r c‘:u:hb vehicle sha.‘il.b.c nm‘mlm‘ncd. At the ::huck.gf\tc the Ilccpu ol the
PerSOis eupnr o LL ¢d for glmunalp*ng the possibility of unlicensed persons driving the vehicle. (b)(1)
‘ £ised In surface operation and ip particular, the Contractor's workers shall be provided closer and
tompcetent supervision. (1)) All persons cengaged at any work within the minc premises through the
cumractm's shall be provided relevant training‘nml other job related briefings and that the drivers of the
"*"“'f'l‘? belonging 1o contractors entering the mine premises have additionally been explained the salient
provisions of “Traffic Rules™. (iii) Each and every operation, including the operation carried out through
Contractor’s worker or by outsi

2 de agency, shall be placed under the charge of a competent supervisor, duly
appointed and authorized by the manager.

26.5  In the event of any change in the circumstances connected with this permission which is likely to
cndar?gc_r the life of persons cmployed in the minc or the minc, the mining opcrations for which this
permission has been granted shall be stopped forthwith and intimation thercof shall be sent to this

Directorate. The said mining operation shall not be resumed without express and fresh permission in writing

from this Directorate.

26.6  Ifat any time any one of the conditions, subject to which this permission has been granted, is violated

or not complied with, this permission shall be deemed 10 have been revoked with immediale effect,

20.7  This permission may be amended or withdrawn at any time if considered necessary in the interest of
safety and is being issued under Regulation 106(2)(b) of the Metalliferous Mines Regulations, 1961 only
without prejudice to any other provisions of law which may be or may become applicable at any time.

20.8 This permissions pecifying conditions governing to use of Heavy Earth Moving Machinery in
conjunction with deep hole blasting shall remain valid for a period of five (05) years from the date of issue of
this letter or up to the validity of lease period whichever is earlier.

Yours Sincerely

A
8 A
———,
G et
S

(ZTH AT TIARTG)

[T FRa S - 3R &3 2

THIS IS A SYSTEM GENERATED DOCUMENT, DOES NOT REQUIRE ANY SIGNATURE.
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Directorate-General of Mines Safety
I;;O: 4324963 1INWZ[Ajmer Region 2|Perm|2024|270199 Date: 11/12/2024
ary.

vt wyay

dt fafs goR i,
G1A Y&y (g Aoft vmmor oz wve smr-E8789)

[BRIRYRT SHIETIFE WH (TH Tel WA 413/2010) Wiyes: B w1 @) A 08 e
(o RIRG TESTEe @ (TH Te BT 414/2010) Tieres: A o Harf A s fered
[P RIRY SICSIEE W (TH Te W 415/2010) HIfers: AR 7 varh w8 v e
(O 398 W W (T U G811 07/2022) Al A AR A=

T 7iid- feb=iRyRi/aTe, T ured,

(FoTaT- =i 1 a1 . e

Jﬁww‘@?{%ﬁnﬂ 1961 & faf¥am 344) Ud 34(6) & Sl Ue B 34l WeFl IR @H Ted
3R UF 1 Wipfa & Gau 1|

Heiag,

Gqﬂaﬁﬁmq W 3TId AT 3fTded I8 270199 feAid 13.11.2024 9 TS gxdiasl A fed 1y
qul WY HaE  HENie Hed WY W@H S8 NEEMKATHANA/34(4)&(6)2024.
a7 15.08.2024 & THR 3ATUD 3fdaA R fagR g mar |

o @H Rle® (@A WF GR&T TRIHey®) & uigdes @ faf e 1961 & [ 3404y &
Oy(6) F i el e SHfeRY 3R ger @ Fltesd (@dHH Tr QRen weitens) gr ofdfem
11952 BT YR 6(1) & 3raia g2 fod T vitrewor & g 4 foftm R vt | it Sof vemues wmmon
U3 4R Bl (1) [FPIRT HIEAge @H (TH T @I 413/2010, LIN- 2800266298) HIfeidp: B o]
g A Y Ug fBARe, (2) PR S1EuEe W@ (TH Ta T3 41472010, LIN- 2915427910) ATfO®:
Al s o AEY U R, 3) PR Seege WH (TR T S/ 4152010, LIN-
2678434230) HIfeih: AOY G HaH! AEH U8 R U9 (4) Uled A ©F @ (TH Td I@]
07/2022. LIN- 264 1149375) Tiferes: A et wig=a 1 Fufafed wdl R @ weus & 0 8 a1
HRA & fo Wi d Hdl gi-

1. Manager shall not take up any appointment in any capacity whatsoever in another mine except the above
mentioned mines.

2. No working shall be extended to below ground in the mine.

3. No working shall be made or extended within 45m of any building !slructu.rcsh:ailwa}f.ol pFrn]:"lt?:;:
mature, not belonging to owner of the mine without obtaining permission i writing lron
Directorate under Regulations 109 of the Metalliferous Mines Regulations, 1961.

: : the mine.
4. No blasting shall be conducted within 100m of any dwellings not belonging to the owner of

14
= ) 267RIUy%2bI509w 1
https://approval-permission-dgms gov in/PermissionExemptionRelaxation/PEREmailCorrespondence/inbox?q=Hvw %2bwiKxbu
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B 740 deep hole blasti ; g g
A asting shall be ‘conducted i ; L express permissiofy an
; . ) C «d in the W W obtaining express p

fltufg from this Directorate. AhSmitaEelINBIE £

0. NO. hcawa carth moving machinery (HENM) shall-be deployed for digging. sy flon e Mine:
material without obtaining c¢xpress -permission under Regulation 106(2)(b) of the e RS
Regulations, 1961, from this Directorate.

7. Drilling and cutting shall be carried out by drills only if they ar provided with wet drilling ‘!”*‘“EC'"TI
or \w_lh a device suitable for the purpose to prevent atmosphere getting charged with dust, which shall be
kept in operation during drilling andit shall be maintained in efficient working order.

8. Airbome dust survey as provided 1 Regulation | 24(3)(a) shall be done to ascertain the cunccnllrﬂllorl of
respirable dust in the air and also to know the percentage of free silica 1n the dust generated at the ming.

0. Average daily employment shall not exceed T0U persens in the mine.
10.Daily personal supervision shall be exercised by the managerat minc.
11.No workings in the mine shall becarried out bevond ‘daylight hiours.
}_.'!.No orc dressing/handling/processing plant is attuched with thc mincs.

I3. Adequate number of qualified Mining Mates shall be appointed-in the every shift of mine. Separalc
Mining Mate shall be appointed for each mine for supervision of the mine workings.

14. In absence of the mining mate. nining activities shall'be. carried -out under the personnel supervision of
the manager in any onc of the mine.

15. All operations carried out 1.connection with ‘the mine shall be conducted in accordance with the
provisions of The Mines Act, 1952 and-of the regulations. rules, bye-laws and order made there under. All
the contraventions stipulated in any.contravention Jetter/ prohibitory order/ improvement notice issued from
this Directorate under the provisions of The Mines Act, 1952 and of the regulations, rules, and orders made
there under shall be strictly complied with.

16. Mine Management shall also ensure the Tollowing:

i. Conduct of Initial and Periodicalsmedical examination of every person employed in the mine in accordance
(o Rule 29B of the Mines Rules, 1955.

Q Issuc of photo identity card to-cvery person cmployed in the:minc shall be done in accordance to Rule 77-
A of the Mines Rules, 1955.

iii. Form A and D registers shall be maimained in accordance10 Rule 77 and 78 of the Mines Rules, 1955
read with DGMS Cir No.01 of 2017.

17. The manager shall not 3”0}" any 'Pf‘"_wﬂ'ﬁ’f employment-in the mine unless such persons have been
|mpz{ned mmalg’rcfrcsher vocauplnal training ‘as.required under Rule 6 to 9 and on-the-job training(s) as
required under Rule 12 to 15 of the Mines NMocational Training Rules, 1960.

‘ii'M}ﬂL‘ work!ng_s sh'c}” not ‘cxllm_'i’d swithin ‘7.5 m of ‘common boundary between the said mines without
obtaining permission from this ‘Dircetorate as required -under the ‘Regulation 111(3) of the Mctallifcrous

Mines Regulation. 1961. The workings within 7.5 of vommon boundary shall be stopped forthwith and
protective works shall be constructed.

19. Lve ‘e vy | et . y .

hich h?lmn;pum[ I’C:'bO.n ‘In the 'mine shall be provided with authorization by the manager of the mine, lor]

provisionslfgl [C‘-;j“ CT{’*"S"=>-'-“Uiﬂ_"lg-;“"u‘-"ﬂ'l"-wrlziu::!'r.s:r;.w.11"l.hr.~'-porli0n of this permission and other statutory}
ated to him as required unde: Regulation 39(2) of Metalliferous Mines Regulations, 1961,

20, The Manaper she . yyrmall ’ . _ ‘
Hailyv oers ek hh‘f”. b"’_l’“’\ldcd with suitable:means of communication and (ransportation 10 EXCreise
aily personal supervision in each mine.

Hitps lfapproval-per i - ;
permission-dgms qov in/PermesionExmmatioriRelaiation/PEREmakCommspondence/Inbox7q=Hw%.2bwKxbuz6TRIVy %.2b1SD3w 24
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S.required under Regulation 160¢

holder of a Shot-firer Centificate issued
Blas.lt:r shall write Blaster's Daily Repo
Register kept for the purpose in the pre

23. All applications for permissions as
shall be submitied Online through webs

the person to whom it is granted leaves

25. The Mine shall not be worked in
presence of the manager.

26. Where by reason of absence or for
supervision, a person holding a valid

1961 and if no such qualified person is

complicd with, this authorization shall b

(8. Notwithstanding anything, this autl
tonsidered necessary in the interest of

may bccomce applicable at any timc inc

Metalliferous Mines Regulations, 1961.

30. A hard copy of this permission sh
reference and strict compliance.

32 This Authorization is issucd without
of valid lease agreement, appointment o
the owner/agent manager.

33. This Authorization supersedes any

hups Iapproval-permission-dgms gov in/PermissionExemp

manager of the mine in compliance with Regulation 34(7)(a)
absence of Manager. Attention is drawn to Regulat

Regulations, 1961 in respect of the period of authorization permitte
the Directorate General of Mines Safety, Dhanbad and the Director of Mines Safet

27. 1f at any time any of the condition subject to W

Melalliferous Mines Regulations, 1961 only. without prejudice to

29. This authorization shall remain valid till the validity of the concerned certi
the concerncd manager's certificate is revalidated.

1. This Authorization is subject to any order or direction from any Cou

Email

4) of the Mclull349 Mines Regulations. 1961, no person whose

loyed by the

by the PESO also cannot conduct Blasting operations in a mine Ihe
signation In a bound paged
scribed proforma and it shall be signed with date of signature. If the

d 1o i acler are y
Emc.ﬁ pl Bhfs_lu arc performed by a Mining Male or Foreman he sh
report in addition to Blaster’s daily report.

11, Mis-fire shots report with his name, de

_22. On or hetm‘tt the 01st day of February in every year, Owner/Agent Manager shall submit
1—n _thspcct of l_ht‘ preceding  calendar  ycar Online  through DGMS  Portal http://accident]
statistics.dgms, gov.in/Login/:SLogin and ShramSuvidha Portal htps://return,

required under the Mines Act. 1952 and its subordinate legislation

ite- dgms.gov.in.

the service at mine under reference As pe

E;' Regulation 34 of the Metalliferous Mines Regulations. 1961, no managet shall vacate
Loving due notice in writing 10 the owner or agent at le
vacate his office and under intimation to this Directorate.

absence of Manager. One mine shall be worked at a time in the

any other reason. the manager is unable to exercise daily personal
| be authorized to act as
i) of the Metalliferous Mines Regulations.
ept suspended during such
ion 34(7)a) and (b) of the Metalliferous Mines
d and intimation of the authorization 10

Foreman’s or manager’s Certificateshal

available. the Mine workings should be k

¢ deemed o have

Jorization may be amended,

all always be kept in the

physical verification of the minc arca, and on the basis of the copics
{ manager, surlace plan and other relevant documents submitted by

authorization issued carlier to the aboy

under Regulation 34(6) & 34(4) or 34(6) of the Metalliferous Mines Regulations,

vonRelaxation/PEREmailCorrespond ence/lnbox7q=Hvw

actor or Magazine
4 holder ol blaster or hi

all also maint

agusfl r_i}- . 5 . s I "-k Of dg' s ['Ilﬂi LS l ) E:
IN...! il mm th lhll CS l)t d hlilh‘ll..r, N‘) l’LIb““ ‘.“L‘.“-Ik—'d l yd il

pertorm the .
e ml::{zrmll|“.u\m the b!il.\it‘l’, 1.c. Blasting shall be done only by
e Metalliferous Mines Regulations, 1961 and emp

shramsuvidha.gov.in/.

24. This authorization shall remain valid up to the date as mentioned below and stands cancelled as soon as

r Sub Regulation (8)(a)(im

ast 30 days before the day on which he wishes «

y, Ajmer Region-2, etc.

hich this authorization has been granted is violated or not
been revoked with immediate effect.

modified or withdrawn at any time if]
safety and is being issued under Regulation 34(60) & 34(4) of the
any other provisions of law that may be or]

luding any restrictions/objections imposcd by any
This authorization supersedes all the previous permission issue

ficate of the manager unless
office of the Manager of the mine for

it of the competent jurisdiction.

e-mentioned mines
1vol

%?DwKxbuzG?RlU,r"fa? pISDSw

license holder shall
gher certificate
owner ol the minc I hus

ain his respective daily

Annual Return

his office without

Govt. Authority.
d under Regulation 34(6)/ 34(4) of the

unden

)

)

4
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hllne%vgga'a%% gg;y bapsatr :r"trllent
\a“rnld UO!C- 27"108‘{201& Remitars Cooy o O i
GRN:- 2863744  Date-- 28/07/2014 135 n:“*“.i‘_'.t —
BarCode - TIINIEET
Office Name:-  MINING ENGINEER MINES &
GEQO.DEPTT SIK/
Location:- 3"8\8 i
qur- 01/04/2014 TO 31/03/2015
Head : (0853) . Amount <
0953-00 102.01-C1-Rent Royaits '.m etc 1.144 000.00
|
Discount < 00
TotalNet Amount- - ¥ © 114400003

Rupees Eleven Lakh Forty Four Thousand Only

Payee Detail

413/10

PAN No.:-

Remitter Name - DEVRAJ SINGH TEHLAN

Address.- NEAR VILLAGE KISHORPURA, Teh Neem
Ka Thana Sikar- 332718
Remarks - PENULTY UNDER PRO TESET

\"-*_._.____
e g A

FOR USE IN REEF;IVING BARNK __I

Cheque-DD-No

Bank 7 "y No-

Bank Y S.BB.J NEEM-KA-THANA
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